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GOVERNMENT OF TRIPURA

FINANCE DEPARTMENT
NO.F.1-1(43)-TAX/2005 Dated, Agartala the 27" day of April,2005
NOTIFICATION

In exercise of the powers conferred by section 87 of the Tripura Value Added Tax ACT,
2004(Tripura Act No. 1 0 2005), the Government hereby makes the following Rules

namely:

1. Short title and commencement :
(1) These Rules may be called the Tripura Value Added Tax Rules, 2005.
(2) They shall come into force with immediate effect.

2.  Definitions : In these Rules, unless there is anything repugnant in the subject or
context:-

@)
(ii)

(iif)

(iv)

V)

“Act” means the Tripura Value Added Tax Act, 2004.

“Agent” means a person authorized, in writing by a dealer to appear or act on
his behalf before the Inspector, Superintendent, Assistant Commissioner,
Deputy Commissioner, Joint Commissioner, Addl. Commissioner,
Commissioner or the Tripura Value Added Tax Tribunal as the case may be.

(a) arelative of the dealer, or
(b) apersonregularly appointed by the dealer, or

(c) any person entitled to plead in any Court of Law under the Advocates
Act,1961.

(d) a person who has been enrolled as a member of the Institute of
Chartered Accountants of India, or a Cost Accountant within the
meaning of the Cost and Works Accountant Act, 1959.

“Additional Commissioner” means an Additional Commissioner of Taxes
referred to in Rule 8 and any person appointed as such by the State
Government under section 18.

“Joint Commissioner’”’ means a Joint Commissioner of Taxes referred to in
Rule 8 and any person appointed as such by the State Government under
section 18.

“Deputy Commissioner’” means a Deputy Commissioner of Taxes referred to
inrule 8 and any person appointed as such by the State Govt under section
18.
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(vi)  “Assistant Commissioner”’ means an Assistant Commissioner of Taxes referred
to under Rule 8 or any person appointed as such by the State Government
under Section 18.

(vii) “Superintendent of Taxes” means (in respect of dealer a Superintendent of
Taxes referred to in Rule 8 or) any person appointed as such by the State
Government under section 18 and within whose jurisdiction the dealer’s place
of business is situated or if the dealer has more than one such place, the
Superintendent within whose jurisdiction the general branch or Head office in
Tripura of such business is situated, or if the dealer has no place of business
within the State of Tripura, the Superintendent who has been so notified by
the Commissioner under Rule. 8.

(viii) “Inspector’” means the Inspector of Taxes referred to in Rule 8 or any person
appointed as such by the State Government under section 18.

(ix) “Officer’” means an officer mentioned in Rule 8.

(x) “Form” means a form prescribed in the schedule appended to the rules or a
translation thereof in any language recognized by the Constitution of India
published under the authority of the Governor.

(xi) “Government Treasury” means in respect of a dealer, the treasury or Sub-
treasury or head office, main office, branch or branches of any bank in Tripura
as may be authorized by the State Government of the area where the dealer
has a place of business or, if he has more than one such place where his chief
branch or Head office in Tripura is situated.

(xi)) “Place of business” means any place where a dealer sells and purchases'
any goods or keeps accounts of sales and purchases? (and includes warehouse
and factory).

(xiii) ““Return period’” means the period for which the returns are to be furnished by
adealer.

(xiv) “Rule” means a rule made under Tripura Value Added Tax Rules, 2005.
(xv) “Section” means a section of the Act.

(xvi) “Warehouse” means any enclosure, building or vessel in which the dealer
keeps his stock of taxable goods for sale sale and purchase®

Provided any expression used in these rules, which is not defined, but defined
in the Act shall have the same meaning as in the Act.

1,2,3 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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3. (a () Everydealershall be required to pay tax under Tripura Value Added
Tax Act on the sale and purchase' value of taxable goods at every
stage of sale and purchase? of those goods till the sale and purchase®
to consumer, at the rate specified in the schedule of the Tripura Value
Added Tax Act, 2004 other than the dealers whose taxable turnovers
during a period of 12 months immediately preceding the commencement
of'the Act do not exceed Rs.3.00 lacs.

Provided no deduction would be allowed for expenses in arriving at
the sale and purchase* price (base price) upon which Tripura Value
Added Tax is calculated. However, to compute the tax base the price
would be exclusive of Tripura Value Added Tax, provided expenditure
in relation to sale and purchase’® such as freight, insurance etc. incurred
by the selling dealer shall be included in arriving at the taxable sale and
purchase® price. On the other hand, where seller has merely incurred
expenditure as an agent on behalf of his purchaser who subsequently
re-imburse him, these reimbursement are not deductable. The treatment
of delivery charges will depend on the time at which titles to the goods
passes. Delivery charge will be included in the taxable sale and
purchase’ value wherein it is charged before passing the title of the
goods to the purchaser.

(i)  Every dealer other than the dealer under sub-section (2) and (3) of
section 4 of the Act to whom sub-section (1) of section 3 of the Act
does not apply shall be liable to pay tax under this Act in respect of
sales or supplies or purchases®of goods effected by him in Tripura
w.e.f the date on which his turnover in a year first exceeds the limit
specified in Subsection (I) of Section 3 but for the purpose of assessment
of the tax for that year, his entire turnover shall be taken into
consideration.

(b)  Under this Act tax would be charged on all transactions of sales which include
transfer of property in goods involved in execution of works contract and
transfer of right to use any goods. However, in case of zero rated goods such
as exports, the tax on inputs is refundable.

Provided that input tax credit shall be allowed by the concerned assessing
authority only. In determining the turnover for transfer of goods involved in

1-7 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
8 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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©

(d)

the execution of works contract, the amounts specified below shall be excluded,

The amounts representing the purchase price of such goods involved in the
execution of such works contract, as are exempt from tax under section 5 of
the Act.

The amounts representing the value of such goods, involved in the execution
of such works contract as were supplied to the contractor by the contractee
himself, provided the property in such goods remains under the terms of the
contract throughout with the contractee and the contractor is bound to return
the unused goods to the contractee. Provided no value of such goods is realised
or realiseable in any way by the contractee from the contractor.

Explanation :- For the purpose of this rule, ‘Contractual transfer price
of goods’ means the amounts which have been received or receivable
by a dealer for transfer of property in goods.

Section 10 of the Tripura Value Added Tax Act provides inputs tax credit. Taxes
paid on inputs used for producing taxable goods or purchases are deductible from
the tax payable on the taxable sales whether the inputs or purchases are used only
partly for production or sale of taxable goods, credit would be given for a fraction of
input tax equal to the proportion of the taxable sales to total sales. Provided credit
for input tax may be enjoyed under the following circumstances:-

(1)

@
3)

“)

Purchasers and sellers shall be registered under the Tripura Value Added Tax
Act, 2004;

Tax credit should be provided for production input and goods for sale;

In case of production, tax credit may be allowed for not only raw materials
and components, but also for plant, machinery and equipments, provided
purchases of such plant, machinery and equipment could be made eligible for
input tax credit if these are acquired for use exclusively for taxable production,
manufacturing or processing activities. Provided further that no input tax credit
will be allowed for office equipment and building materials for use in residential
or commercial construction. Though materials for factory construction may
be eligible for tax credit. Tax credit will be denied for transportation of
equipments and supplies (as transportation services are exempt from the tax).

Manufacturers and producers (including mining companies) are eligible to
claim tax credit for the tax paid on virtually all of the materials used in their
production or manufacturing processes. This would include raw materials,
component, parts, packaging materials, consumables, chemicals, additives,
lubricants and explosives but would not include motor fuels (petroleum and
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diesels but not furnace fuel) and coal and coke.

(5  Goods brought from outside the State shall not be entitled to get input tax
credit in respect of tax paid in the other State.

(6)  Subjectto sub-section (4) of Section 10 an input tax credit allowed under this
section can not be claimed by a dealer in a tax period unless the dealer has an
original tax invoice for the taxable supply.

Provided that the dealers dealing in items as mentioned in Schedule —
VIII shall be eligible for Input Tax Credit subject to the condition that
the dealer shall produce original purchase voucher in form — XLI.!

(7)  Where a dealer does not have an original tax invoice / purchase voucher?
evidencing the input tax paid, the Commissioner may allow an input tax credit
in the tax period in which the credit arises, where the Commissioner is satisfied:-

(a) that the dealer took all reasonable steps to obtain a tax invoice/
purchase voucher® : and

(b) thatthe failure to obtain a tax invoice purchase voucher* was not due
to any fault of the dealer, and

(c) thatthe amount of input tax claimed by the taxable person is correct.

Provided that the dealer shall give affidavit showing the reason of failure
to obtain the tax invoice or purchase voucher® disclose the details
particulars of seller. If the Commissioner is satisfied that non-issuance
of tax invoice/ purchase voucher® is intentional and deliberate, the
Commissioner may take penal action against the selling or purchasing
dealer’ as per provision.

(8) No person shall be entitled for input tax credit on capital goods if such person
is the second or subsequent purchaser of capital goods.

(9) Noperson shall be entitled to input tax credit on the stock of goods remaining
unsold at the time of discontinuance or closure of his business.

5.  Registered dealers are eligible to claim input tax credit only to the extent the tax was
actually paid on the purchase and the payment must be evidenced by a valid tax
invoice from the supplier/seller.

When total tax paid on input purchased in any period exceeds the total tax collected
on sales, the excess credit is to be carried forward to future periods. But excess

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
2,3,4,5,6,7 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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credit related to exporters shall be refunded under tax invoice system,

Input Tax credit :-

(D)

@)

€)

4)

For the purposes of calculating the net tax payable by a registered person for
atax period, an input tax credit as determined under sub-section (5) of section
10 shall be allowed to the registered person for the tax payable in respect of
purchase of taxable commodities as mentioned in Schedule-VIII and sale'
of all taxable commodities other than the commodities mentioned in Schedule
11 (d) of the Act or any other goods which the State Government may notify
from time to time.

For the purpose of calculating the net tax payable by a registered person for
his first tax period after becoming registered, an input tax credit as determined
under sub-section (5) of section 10 shall be allowed to the registered person
for the tax payable in respect of :-

(a) alltaxable sale of goods (excluding capital goods) made to the person
prior to the person becoming registered, or

(b) purchase of goods made by the person prior to becoming registered.

Provided that the purchase was for use in the business of the dealer,
and the sale or purchase occurred not more than three months prior to
becoming liable to pay tax and the goods are in stock at the date of
registration.

(¢)  Theparticulars of goods in stock purchased not more than three months
before the dealer is liable to pay tax shall be in Form XXXII.

The tax invoice or purchase voucher? against which tax credit is claimed or
the certificate granted by the Commissioner for exemption thereof, as the
case may be, shall be furnished by a dealer before the concerned Assessing
Authority at the time of hearing for assessment under section 29 or section 30
or section 31 and or auditing authority at the time of auditing under section 28
by such authority, as the case may be.

Inadmissibility of invoice or purchase voucher® for input tax credit in certain
cases :- Any claim by a dealer for input tax credit shall not be admissible ifhe
accepts from any dealer or person invoice or invoices -

(a) which has not been duly obtained from a registered dealer against a
bonafide transaction;

1,2,3

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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(b)  which has not been issued in accordance with the prescribed format in
original giving full particulars therein;

(c) whichhasbeen issued by a dealer whose certificate of registration has
been cancelled under sub-section (7) of section 19 or suspended under
sub-section (8) of section 19 of the Act and the invoice/ invoices have
been issued during the period under such suspension or after cancellation.

(d)  which does not show the amount of tax charged separately.

(5) Exemption from furnishing invoices or purchase vouchers' reported loss of
invoices or purchase vouchers? due to thefts, or destruction by fire or by
natural calamity;

(i)  Where on account of loss of any invoice or purchase voucher® due to
theft or destruction by fire or by natural calamity, a dealerisnotin a
position to substantiate his claim in terms of clause (vi) of sub-section
(6) of section 10, and where he claims an order of the Commissioner
to exempt him from furnishing such invoices or purchase vouchers®*,
such dealer may, ordinarily within three months from the date of theft,
fire, natural calamity as the case may be, make an application in writing
to the Commissioner requesting him to pass an order in this matter.

(i) Inhisapplication to the Commissioner under clause (i) of this sub-rule
the dealer shall furnish, interalia, the following particulars:-

(a) theyear comprising period or periods to which the claim relates;

(b) the nature of claim covered by the invoices or purchase
vouchers’ specifying the relevant provision of the Act;

(c) name ofthe selling dealer and his registration certificate under
the Act;

(d) amount of'the claim for each period under each provision of the
Act for which invoices or purchase vouchers® are claimed to
have been lost,

(e) particulars of first information report, if any, lodge with local Police
Station or any report of Fire Service Station or any other authority;

()  extent of damage caused by fire or natural calamity or theft on
the basis of certificate from the Authorities concerned;

(g) any other evidence that the dealer wishes to adduce.

1-6  Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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(iif)

(iv)

©) ()

(ii)
(iif)

The Commissioner may, on the application made by a dealer under
clause (1) of sub-rule (5) of Rule 6 may cause such enquiries as he
considers necessary or call for any evidence from the dealer or any
other person or authorities which may be deemed necessary for disposal
of such application.

Where the Commissioner is satisfied that the dealer is not in a position
to furnish all or any of the tax invoices or purchase vouchers' on
account of loss of such evidences due to fire or any natural calamity or
theft beyond the control of such dealer the Commissioner may, by an
order in writing exempts Such dealer from furnishing such taxinvoice
or purchase voucher® subject to conditions, if any, as he may specify
in the said order.

Provided that the Commissioner may refuse to exempt any dealer from
furnishing invoices or purchase vouchers® where the dealer is found
to have not furnished return relating to relevant period of claims under
sub-section (1) of section 24.

Tax Invoice as referred to in section 50 shall be in Form XXIX.
Credit note referred to in section 17(1) shall be in Form XXX.

Debit note referred to in section 17(2) shall be in Form XXXI.

(iv) The purchase vouchers referred to in sub-section (2) of Section 504

shall be in Form-XLIL*

(7) Every dealer claiming input tax credit under sub-section (5) of section 10 shall
submit along with return a statement of purchase in Form XXXVII and a
statement of sales in Form XXXVIIL.

(8)

(1)

)

A registered dealer eligible to pay a lump sum in lieu of tax by way of
composition may opt for such composition and give his option in form
XXXIX to the appropriate Superintendent of Taxes within the period
specified in section 15.

The lump sum payable by a registered dealer will be fixed at such
percentage of his entire taxable turnover of goods as the Government
may by order notify for every quarter of the year for which the option
has been given. Such lumpsum shall be paid by chalan in form XVIII
within fifteen days, of the expiry of the quarter. A copy of chalan in

1-3  Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).

4

Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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)

@)

€)

)

©)

proof of such payment shall be sent to the appropriate Superintendent
of Taxes within seven days of such payment.

Every person responsible for making payment to any person (here-in-after in
this rule referred to as the contractor) for discharge of any liability on account
of valuable consideration payable for the transfer of property in goods (whether
in goods or in any other form) in pursuance of the works contract shall at the
time of making such payment to the contractor either in cash or in any manner,
deduct VAT at the rate as notified by the Government from time to time'of
the gross amount of the bill towards tax payable in respect of all types of
works under section 4(3) of the Act on account of such works contract
provided that till the Government notify the rate, the prevailing rate
shall continue*

Every person responsible for making payment to any person for discharge of
any liability on account of valuable consideration payable for any transfer of
the right to use any goods other than the goods in exempted list of the Act for
any purpose (whether or not for a specified period) for cash or in any manner,
shall at the time of making such payment deduct an amount at the rate as
notified by the Government from time to time* of the payment on account
of such transfer of right : provided that till the Government notify the
rate, the prevailing rate shall continue*

Provided no such deduction shall be made from the bill (s) or invoice (s) of
the transferer where the amounts received as penalty for defaults in payment
or as damages for any loss or damage caused to the goods by the person to
whom such transfer was made, and

The amount deducted under Sub-rules (1) and (2) shall be deposited into the
Government Treasury by challan in Form XVIII by the person making such
deduction within 7 day of the month following that in which the deduction is
made.

The person making such deduction under sub-rule (1) and (2) shall, at the time
of payment or discharge, furnish to the person from whose bill(s) and invoice(s)
such deduction is made, a certificate in Form X1 specifying the amount deducted
and the rate(s) at which it has been deducted.

A copy of the challan showing the deposit of the amount referred to in sub-
rule (3) shall be made over by the person making the deduction to the person

1,3
2,4

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
Added vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).

139



(6)

()

®)

©)

(10)

(11)

(12)

)

from whom the deduction is made within 7(seven) days of such deposit.

The person making such deduction shall furnish to the Superintendent of Taxes,
having jurisdiction over the area, a report of such deduction within 15(fifteen)
days from the date of deposit of such amount in Form XI.

The person from whose bill (s) or invoice (s) the deduction was made shall
furnish the returns along with the challan to the Superintendent of Taxes having
jurisdiction over the area, in accordance with the provisions of the Rules.

All such deductions and deposits into the Government Treasury shall be
deemed to be provisional payment of tax which shall be adjusted at the time
of'assessment under section 29 or 30 or 31 of the Act as the case may be.

Any deduction made in accordance with the provisions of this rule and credited
into the Government Treasury shall be treated as a payment of tax on behalf
of'the person from whose bill(s) or invoice(s) the deduction has been made
and credit shall be given to him for the amount so deducted as per deposit
challan submitted to the Superintendent it of Taxes along with the returns in
the assessment made for the assessment year.

If any person as is referred to in sub-rule (1) and (2) of this Rule fails to make
deduction or after deducting, fails to deposit the amount so deducted as
required by sub-rule (3) the Superintendent of Taxes may after giving such
person opportunity of being heard, by order in writing, direct that such person
shall pay, by way of penalty a sum not exceeding one and a half times the
amount not so deducted and / or deposited into the Government Treasury.

Without prejudice to the provisions of sub-rule (10), if any such person fails
to make the deduction or, after deducting fails to deposit the amount so
deducted, he shall be liable to pay simple interest at the rates contained in
section 44 of the Act, on the amount so deducted, and / or deposited from
the date on which such amount was deductible to the date on which the amount
is actually deposited.

Where the amount has not been deposited after deduction, such amount
together with interest and penalty, if any, shall be recoverable from the person
in default as an arrear of land revenue as per provision of sub-section (6) of
section 37 of the Act.

There shall be the following authorities to assist the Commissioner :-
(i)  Additional Commissioner of Taxes,

@)  Joint Commissioner of Taxes,
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@) Deputy Commissioner of Taxes,
(iv)  Assisstant Commissioner of Taxes.
(v)  Superintendent of Taxes,

(vi) Inspector of Taxes.

(vil) Any other person appointed as such by the State Government.

(2) Subject to the provisions of the Act and the Rules made there under, the

Commissioner, may, by notification in the official Gazettee, delegate the powers
to be exercised by above classes of officers and shall specify the area of the
person in respect of which powers are to be exercised by each of the above
class of officers.

Provided that the power of revision conferred upon the Commissioner under
Section 70 of the Act shall not be delegated.

9. TRIBUNAL:

(D

)

A member of the Tribunal shall be :-

(a) A person who has for a period of 10 years held a Civil Judicial Post or
a serving member of the Tripura Judicial Service (not below Grade 1)
who has served as an Addll. District Judge or a District Judge for at
least one year.

(b) Anofficer of the Finance Department not below the rank of Secretary
to the Government of Tripura.

(¢) Apersonwho has for at least 7 years been practicing as a Chartered
Accountant under the Chartered Accountant Act, 1949, or as a
Registered Accountant under any Law formerly in force or who is or
has been a member of the Indian Audit & Accounts service or Audit
and Accounts Service of any State.

(d) A personwho is or has been a member of the Indian Administrative
Service and has held a post, not below the rank of Secretary under the
Government of Tripura or any other State Government,

The members of the Tribunal shall ordinarily hold office for a period of three

years from the date of their appointment, and the terms and conditions of their

service shall be such as may be determined by the State Government from
time to time.

Provided that the State Government may from time to time renew the period
of appointment of any of the members for such period as it may think fit.
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10. REGISTRATION OF DEALER :

An application for registration under section 19 shall be in Form I and it shall be

11.

(D

)

addressed to the Superintendent of Taxes.

An application for registration shall be signed and verified in the case of:-
(1)  individual, by the proprietor of the business.

(i)  anassociation of persons, by an adult member of the association.
(i) afirm, by the managing partner or an adult member of the firm.

(iv) aHinduundivided or joint family, by the Manager or Karta or any adult
member of the family.

(v) acompany, by the Managing Director or the Secretary or Manager or
the Principal or Chief Executive Officer of the Company in India.

(vi) any Government Department, by the head of the Office.

The person making an application for registration shall specify the capacity in
which the application is made, signed and verified.

Provided that for the purpose of making an application, a Warehouse where
no accounts of sales are kept shall not be deemed to be a place of business.

In the application form referred to in Rule 10, a dealer shall state interalia -

M)

(i)

(iif)

the nature of the business in broad but sufficiently clearterms and mention
whether he manufactures, processes, imports, wholesells, distributes or retails
taxable goods or if he carries out more than one of these functions, he shall
state precisely the combination of the functions carried out;

the nature of the business namely whether it relates to importing from outside
Tripura but within India or importing from outside of India, manufacturing,
wholesale distribution, retail sale, supply of food or drink, transfer of property
in taxable goods in execution of works contract, transfer of right to use any
taxable goods;

the class or classes of taxable goods that a dealer purchases or intends to
purchase for resale by him in Tripura;

(iv) the class or classes of goods, that a dealer purchases or intends to purchase

V)

for use by him directly in the manufacture of taxable goods, including containers
or packing materials, in Tripura for sale by him in Tripura;

status of occupancy of the applicant in relation to the place of business namely,
whether the place of business is owned, rented, leased or provided free of
rent by the owner or lessee;
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(vi)

(vii)

(ix)

(xi)

(xi)

(xiv)

(xv)

the application in Form I shall be accompanied by a declaration affixing one
copy of passport size photograph of the proprietor or partner or the Karta of
a Hindu Undivided family as the case may be duly attested by the witness
attesting the signature of the proprietor or the partner or the Karta in the
space provided in Form I, and the said declaration shall be duly signed by the
person who has signed the application in Form I.

the application in Form I shall be accompanied by a declaration affixing one
copy of passport size photograph, of managing director, director or principal
of'a company, or in case of Govt. of Head of Department or, in the case of
any other association of persons, of the President, Secretary, or the Principal
Officer of such association, and the said declaration shall be duly signed by
the person who has signed the application in Form I.

whether he imports any taxable goods from outside the state but within the
territory of India or from outside the territory or from both sources;

whether he purchases any taxable goods from places within Tripura; (x) the
language in which he keeps his accounts;

where the applicant is not a company incorporated under the Companies
Act, 1956, or under any other law, the name and addresses of the proprietor
of the business or the names and addresses of the partners of the firm or the
names and addresses of the persons having any interest in the business (as in
the case of a Hindu Undivided family business), together with age, father’s
name and permanent home address of each such proprietor, partner or other
persons;

particulars of every business, if any, in Tripura or elsewhere in India outside
Tripura in which the proprietor, the partners or other persons, as the case
may be, as mentioned in clause (v), has or have any interest;

particulars of any registration certificate issued by the Registrar of Companies,
Shillong or by any other registering authority in India in respect of such business;
taxable turnover of sales, taxable turnover of purchases of goods or contractual
transfer price of goods involved in execution of works contract, for the
preceding year, if any and for the current year up to a date not earlier than
thirty days from the date of such application;

particulars of the certificate issued by the municipality or other authority if any,
in respect of business and the date of issue and last renewal thereof

particulars of Income Tax Permanent Account Number (PAN) or the evidence
that it has been applied for.
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12.

CERTIFICATE OF REGISTRATION :

(D

)

©)

“)

The registration certificate shall be issued in Form II and shall specify the
following, amongst other particulars, namely :-

(a)
(b)
(©

(d)

(e)

(ii)

the location of the business and / or any branch of the business; and
the nature of the business.

the class or classes of taxable goods that a dealer purchases or intends
to purchase for resale by him in Tripura.

the class or classes of goods, that a dealer purchases or intends to
purchase for use by him directly in the manufacture of taxable goods,
including containers or other packing materials in Tripura for sale by
him in Tripura.

the date w.e.f which the certificate of registration is granted.

Each certificate shall bear a number and distinctive registration mark.
The distinctive registration mark to be entered on a certificate shall be
such as may be assigned by the Commissioner for each local area.

a certificate shall be issued for each place of business and it shall be
kept at the place of business to which it relates.

The Superintendent of Taxes shall keep Form -1 affixing photograph referred
to sub-rule (vi) & (vii) of Rule 11, with the copy of certificate of registration
for official record.

The security or additional security to be furnished by the registered dealer
under section 20 or by registered Transporter under section 22 shall be
determined by the Commissioner on the basis of nature of business, capital
investment & taxable turnover etc. and shall be furnished either -

@)
(i)

(iif)

(iv)

by challan in Form XVIII in favour of the concerned Superintendent of
Taxes or

by depositing the amount fixed by the Commissioner as security in a
Nationalised Bank or

by furnishing with the said officer a guarantee from a Nationalised Bank
agreeing to pay the State Government on demand the amount of security
fixed by the Commissioner or

by furnishing National savings Certificate or Kishan Vikash Patra.

The Security furnished may, in the event of default of payment of any
tax, penalty or other dues, be adjusted towards such tax, penalty or
other dues.
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(6)

)

®)

13. (1)

)

Any registered dealer may obtain on payment of the fee referred to inrule 59,
a duplicate copy of any certificate which has been issued to him and which
may have been lost, destroyed or defaced.

When a registered dealer applies for cancellation or amendment of his
certificate of registration, he shall submit the original certificate along with his
application to the Superintendent of Taxes.

When aregistered dealer furnishes any information as required by section 19,
he shall send, along with his application, the certificate of registration to the

Superintendent for amendment, cancellation or replacement as the case may
be.

Register of Certificate of Registration issued to the dealer shall be maintained
by the Superintendent of Taxes in Form-III.

Every registered dealer shall keep and display the registration certificate at
the place of business and the place of branch business to which it is issued.
If any registered dealer fails to comply with the provision of sub-rule (1), he

shall be punishable with a penalty not exceeding rupees one hundred for each
day of defaults.

14. Treatment and replacement of registration certificate issued earlier under
the Tripura Sales Tax Act, 1976 or The Tripura Purchase Tax Act, 1990.'

(1) Forthe purpose of issue of a fresh certificate of registration, the concerned

@)

Superintendent of Taxes shall, on receipt of application for registration in Form
-I from a person deemed to be registered under section 19 of the Tripura
Value Added Tax Act, issue a fresh certificate, in replacement of such certificate
of registration under the Tripura Sales Tax Act, 1976. Subject to issue of
such certificate of registration, such person continues to be liable under the
Tripura Value Added Tax Act, 2004. Such certificate shall be issued ordinarily
within thirty days from the date of receipt of such application except in a case
covered by sub-rule (2).

If any registered dealer under the Tripura Sales Tax Act or The Tripura
Purchase Tax Act, 1990* deemed to be registered under sub-rule (1) has
undergone any change, such dealer shall furnish the particulars in the application
in Form -I to the Superintendent of Taxes together with all the certificates of
registration in replacement of which a fresh certificate of registration is required
to be issued.

1,2 Added vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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“)

If the Superintendent of Taxes is satisfied that the contents of application
made under sub-rule (2) are correct, he shall issue a certificate of registration
to such dealer ordinarily within thirty days from the date of receipt of such
application.

Cancellation of registration, suspension of registration:-

(@)

(b)

(©

When the Superintendent of Taxes is satisfied that the taxable turnover
of sales of any dealer registered under section 19, for three consecutive
years, fails to exceed the taxable limit, he shall cancel the registration of
the dealer under sub-section (11) of Section 19.

Provided that where the Superintendent of Taxes does not cancel the ¢
certificate of registration on the application of a dealer on or before the
last date of the period two years immediately following the three
consecutive years during which his taxable turnover of sales failed to
exceed the taxable limit, such certificate shall stand cancelled with effect
from the first day of the year immediately following the period of two
years referred to above.

Provided further that the provisions of clause (a) of this sub-rule
shall not be applicable in case of dealers dealing in the items under
schedule-VIII.'

Ifthe Superintendent of Taxes is satisfied that the dealer is not liable to
pay tax under section 3 he shall, on application made by such dealer
under sub-rule (1), cancel the registration with effect from the first day
of the year following the year referred to in that sub-rule.

Provided that where the Superintendent of Taxes does not cancel the
certificate of registration on or before the last day of the year during
which the application for cancellation of the certificate is made, such
certificate shall stand cancelled with effect from the first day of the
following year.

(1)  Where a dealer has failed to pay tax, penalty or interest under
the Act or has failed to furnish return referred to in sub-section
(1) of section 24, the concerned Superintendent of Taxes shall
be competent to suspend certificate of registration of such dealer
under sub-section (8) of section 19.

L.

Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).

146



(d)

©

(ii)

(iif)

The Superintendent of Taxes before suspending a dealer’s
certificate of registration shall issue a notice on any date after the
expiry of due date of payment of tax, penalty or interest or
furnishing of return, referred to in sub-clause (1) giving such dealer
an opportunity of being heard.

If the concerned Superintendent of Taxes is satisfied that the
default in making payment or furnishing return was made by the
dealer without any reasonable cause, such authority shall suspend
the certificate of registration of such dealer with immediate effect.

Where the certificate of registration of a dealer is suspended under
sub-section (8) of section 19 for failure to pay tax, penalty or interest
under the Act, the concerned Superintendent of Taxes shall, on an
application made by the dealer along with the evidence of payment of
such tax, penalty or interest, or furnishing of such return or returns as
the case may be, restore such certificate of registration in accordance
with the provision of sub-section (9) of that section.

@)

Where a dealer has failed to pay tax, penalty or interest under
the Act, or has failed to furnish return, the concerned
Superintendent of Taxes shall be competent to cancel registration
of such dealer under sub-section (6) of section 19.

Where the certificate of registration of a dealer is suspended
under sub-section (8) of section 19 for failure to pay tax, penalty
or interest under the Act, and continues to be so suspended even
after ninety days from the date of such suspension, the concerned
Superintendent of Taxes may cancel such certificate of registration
after giving the dealer an opportunity of being heard.

15. Display of sign board :-

M)

(ii)

Every dealer registered under this Act shall display a sign board at a
conspicuous place at his place of business showing his trade name and address
of place of business including premises number, floor, room No., etc., if any;

The sign board shall also show the number of certificate of registration granted

under the Act;
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16.

Information in respect of changes requiring amendment of certificates of
registration :-

)

@)

When any registered dealer furnishes any information in accordance with
subsection (5) of section 19 of the Act to the Superintendent of Taxes within
fourteen days of the occurrence of the event along with the certificate of
registration for amendment or cancellation thereof as the case may be and the
concerned Superintendent of Taxes shall amend the certificate accordingly
after making such inquiry as he deems fit.

Every registered dealer, shall inform the following information to the concerned
Superintendent of Taxes in respect of any change of his business;-

(a)
(b)

(©

(d)

Information regarding appointment of a new manager or opening a new
warehouse of the business.

Intention of purchasing any class or classes of goods which are not
covered by the existing certificate of registration.

Information in respect of intention to sale or dispose any business by
the selling dealer shall be intimated to the concerned Superintendent of
Taxes with following particulars :-

U

(ii)
(iif)
(iv)

V)

Name and address of purchaser;
Date of sale or disposal;
No. of certificate of registration of the purchaser;

Whether purchaser has made application to the Superintendent
of Taxes for amendment of the certificate of registration;

An amount of tax, penalty and interest remaining unpaid by the
dealer selling the business as on the date of sale or disposal of
such business;

Information to be furnished with respect to discontinuation of his
business :-

M)

(i)

where a dealer registered under the Act discontinue his business,
he shall make an application within fourteen days of such
discontinuation together with certificate of registration for the
cancellation thereof to the concerned Superintendent of Taxes.
If the concerned Superintendent of Taxes, after making such
enquiry, as he deems fit, is satisfied that the business has been
discontinued, he shall, by an order in writing cancel the certificate
of registration.
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(©

®

(€3]

Information in respect to change of name and nature of business and
constitution of board of directors of company. If a registered dealer
intends to change the name and nature of the business, he shall apply to
the concerned Superintendent of Taxes with certificate of registration
and adduce such evidence as may be necessary. The Superintendent
of Taxes after making enquiry as he deems fit, is satisfied that the contents
of the application are in order, he shall, by an order in writing, amend
the certificate of registration of the dealer.

Where a dealer being a Company, effects any change in the Constitution
ofthe Board of Directors, such dealer shall, within fourteen days from
the date of the resolution adopted in the meeting of the company, inform
the concerned Superintendent of Taxes of the names of the directors in
the reconstituted board of directors and furnish declaration affixing one
copy of pass port size photograph of such Director or Principal Officer.

Information in respect to death of any dealer by his legal representative-

In the event of death of a dealer, being a proprietor or partner of a firm,
his legal representative shall, within fourteen days from the date of such
death, inform in writing the concerned Superintendent of Taxes of the
date of such death and produce before such authority, evidence as may
be considered necessary.

Declaration in respect of manager or other officers of a registered dealer-

Every dealer registered under the Act shall within fourteen days from
the date of registration, furnish to the concerned Superintendent of Taxes
a declaration in respect of the manager, officers or authorised person in
Form XL and shall send a revised declaration within 14 days from the
date of change of such manager or officers.

Submission of statements, accounts and declaration under sub-section (1) of
section 59 :-

(D)

Every registered dealer shall, within sixty days from the closing of the
accounting year, submit before the concerned Superintendent of Taxes
a yearly statement showing the details of closing stock at the end of
such accounting year in the manner given below :-

(a) Aregistered dealer who is a manufacturer shall furnish closing stock,

statement showing the following information :-
(1)  quantity and value of finished goods,

(i)  quantity and value of semi-finished goods,
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(i) quantity and value of raw materials,
(iv) quantity and value of packing materials.

(b)  Aregistered dealer other than a manufacturer shall submit the closing
stock showing the following particulars :-

(v)  quantity and value of goods,
(vi)  quantity and value of packing materials.

(4)  Everyregistered dealer shall, within sixty days from the closing of the accounting
year, submit before the Superintendent of Taxes an annual statement of
purchase in Form XLIL' (Deleted)?

(44) Every registered dealer dealing in the items under ‘Schedule —VIII’ shall,
within sixty days from the closing of the accounting year, submit before

the Superintendent of Taxes, an annual statement of sales in Form —
XLIII?

(5) Everyregistered dealer who is entitled to claim refund under section 43 shall,
within twenty one days from the end of each return period, submit a statement
showing details of refund claimed in respect of each export sale effected during
such period.

(6) Everyregistered dealer, who transfers goods to a branch office, head office,
agent or any other person, outside Tripura otherwise than by way of sale
shall, within thirty days from the end of each returned period submit a statement
showing the quantity and value of goods so transferred during such period
and if such goods are transferred at the cost price then corresponding sale
price in local market of such dealer shall also be declared.

(7) Everyregistered dealer shall, along with periodical return submit a detailed
statement of purchase in Form XXXVII & sales in Form No. XXXVIU.

17. REGISTRATION OF TRANSPORTERS CARRIERS OR
TRANSPORTING AGENT :-

(1)  Every transporter, carrier or transporting agent operating transport business
in Tripura relating to taxable goods shall, apply to the Superintendent of Taxes
for registration under section 22 of the Tripura Value Added Tax Act, 2004.
The application for registration shall be in form I'V.

1,3 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
2 Deleted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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€)

)
®)

(6)

An application for registration shall bo signed and verified in the case of
(a) individual, by the Proprietor of the business;
(b) afirm, by the Managing Partner or an adult member of the firm;

(¢) anassociation of persons, an adult member of the association;

(d) aHinduundivided or joint family, by the Manager, Karta or any adult
member of the family;

(e) acompany, by the managing Director or Director of the Company in
India;

(H  any Government Department, by the Head of the office.
(g) any Governmentundertaking, Head of Office of such undertaking;

Application for registration of transporter, carrier, transporting agent under
sub-rule (1) of this Rule shall state interalia :-

(1) Name of the applicant;

(i)  Status of the applicant (Proprietor, Partner, Director etc) ;

(1) Name of'the transporter, carrier or transporting agent;

(iv)  Address of head office with telephone / E-Mail / FaxNo., if any;
(v)  Name and address of proprietor, partner, Director etc.

(vi)  Address of all branch offices;
(vii) Address ofall godowns;

(viii) Particulars of trucks / lorries in the name of the transport company itself
and in the name of its partners.

(ix) Particulars of immovable properties including landed property of
proprietor / partners;

(x) Bank accounts of transporter, proprietor & partners and nature of
account.

Registration Certificate shall be in Form V.

Register of certificates of registration issued to transporters shall be maintained
by the Superintendent of Taxes in Form-VI.

Ifa Transporter ,carrier or a transposing agent carries or transports any taxable
goods in contravention of the provisions of the Act or the Rules, his registration
shall be liable to be cancelled or suspended for such period as may be
determined by the Commissioner of Taxes after giving him a reasonable
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)

®)

)

(10)

(11)

opportunity of being heard.

Every transporter ,carrier or transporting agent operating its transport business
in Tripura shall maintain in a Register in Form-VII a true and correct account
of every consignment of goods transported into Tripura and in Form-VIII of
goods transported outside Tripura through it. Every transporter shall furnish
quarterly statement in Form-IX showing a true and correct account of
undelivered taxable goods lying in its custody as on the last day of the related
quarter (financial year to be followed ) which were transported into Tripura
through it, till that day so as to reach the Superintendent of Taxes within thirty
days from the expiry of each quarter.

Provided that the Superintendent of Taxes may by order in writing direct any
transporter to furnish the statement in Form-IX before expiry of any quarter
within such date as may be specified in the order and may like wise at any
time modify or annul such order.

No taxable goods shall be delivered by the transporter, carrier or transporting
agentunless the requirements laid down in Rule 48 and 51 have been complied
with.

No delivery of taxable goods shall be given by the transporter without obtaining
a copy of permit in Form-XXIV signed by the Superintendent of Taxes/
Inspector of Taxes.

All accounts, registers and other documents related to the transport business
in transportation of taxable goods into Tripura and outside Tripura and delivery
thereof'in possession of a transporter and its office or go-downs and vehicles
shall, at all times, be open for inspection by the Commissioner or any other
officer. If the inspection remains incomplete, the Commissioner or any other
officer may lock and seal that premises including office, go-down etc. where
accounts, records, documents and taxable goods are kept,

If the Commissioner has reason to suspect that any transporter is carrying on
transport business in contravention of the provisions of the Act and Rules he
may conduct physical verification of stock of taxable goods available in its
recorded office, go-downs, vehicles etc.

RETURNS :

(1)

Every registered dealer shall furnish return of turnover of taxable goods
under section 24 of the Tripura Value Added Tax Act, 2004 to the
Superintendent of Taxes in the following forms :
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a) In Form-X by the dealers other than dealers as mentioned in an
(a) In Form-X by the dealers other than deal din (b) and
(c) below.

(b) In Form-XA by the Composite dealers.
(c) In Form-XB by the dealers dealing in items under Schedule —VIII.

Explanation :

Dealers dealing in items under Schedule — VIII and also in other items, shall
furnish return both in Form X & XB as applicable.'

(I) the notice referred to in sub-section (2) of Section 24 of the Act shall be in
Form -XII.

(IIT) the return shall be furnished quarterly so as to reach the Superintendent of
Taxes within one month from the expiry of each quarter,

Provided that the Commissioner or any other officer not below the rank of
Superintendent of Taxes may by an order in writing, direct any dealer to
submit returns for period less than a quarter or a month within such date as
may be specified in the order and may likewise at any time modified or annul
such order and the reason of directing any dealer to submit such returns should
be recorded.

(IV) Every dealer who is registered under the Act or to whom : -

(a) anotice has been served to furnish return under sub-section (2) of
section 24 shall, maintain in a register a true and upto date account of
sales and purchases of taxable goods made by him.

(b) for the purpose of furnishing return and making payment of tax as
required by section 24 and rules made thereunder, the accounts of
sales & purchases maintained in the register, referred to in clause (a)
shall be totalled by the dealer at the end of each month and shall be in
agreement with the total amount of sales of goods and purchases of
goods according to his accounts and the books of accounts that he
maintains in terms of section 48 and rules made there under.

(c) every dealer shall maintain the copies of permits documents, vouchers,
bills, or cash memos, purchase vouchers® counter foils of all related
CST Forms as may be required in support of any entry in his accounts,
books of accounts or sales register and purchase register that he is

1
2

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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19.

19A.

20.

required to maintain by or under section 48.

(d) every dealer who is registered under the Act or to whom a notice has
been served to furnish return under sub-section (2) of section 24 shall
also maintain a VAT account register for the purpose of sub-section (7)
of section 10 of'this Act.

(V)  Allreturns required to be furnished shall be signed and verified as in the case
of an application for registration under Rule 10.

(VD) Every registered dealer, who transfers goods to a branch office, head office,
agent or any other person, outside Tripura otherwise than by way of sale
shall, within thirty days from the end of each return period submit a statement
showing the quantity and value of goods so transferred during such period
and if such goods are transferred at the cost price then corresponding sale
price in local market of such dealer shall also be declared.

(VII) Everyregistered dealer shall, along with periodical return submit a commodity
wise statement of purchase & sale in Form No. XXXVII & XXXVIII.

Deduction of sale price of goods returned or rejected for computing gross turnover
of sales for subsequent return period :-

Wherein, any goods are returned by a customer to a registered dealer within three
months from the date of purchase, during or following the period in which such
goods were sold, such registered dealer may, while furnishing return under Rule 18
deduct the sale price of goods in respect of which due tax was paid by the dealer
during the earlier period from his gross turnover of sales of goods.

Deduction of purchase price of goods returned or rejected from computing
gross turnover of purchases for subsequent return period in respect of items
under schedule — VIII :-

Wherein, any goods are returned by a dealer to a seller within three months
from the date of purchase, during or following the periods in which such goods
were purchased, such registered dealer may, while furnishing return under
Rule-18, deduct the purchase price of goods in respect of which due tax was
paid by the dealer during the earlier period from his gross turnover of purchases
of goods.!

Manner and time of payment of tax before furnishing returns : -
Every dealer who is required to furnish return quarterly or monthly according to

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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21.

Rule 18, shall pay into the appropriate Government Treasury or authorized bank of
the area where the dealer has a place of business, under the appropriate challan the
amount of tax payable according to his accounts for each quarter or month within
thirty days from the expiry of the each quarter or month.

(D

)
€)

(4)

©)
(6)

Where it appears necessary to the Superintendent of Taxes to make an
assessment under section 31 in respect of a dealer for a year or part of a year,
comprising period or periods, such Superintendent of Taxes shall serve a
notice under sub-section (1) of section 31 upon a dealer directing him to
appear before him in person or through his authorized agent on the date and
at the time specified in such notice in compliance of the requirement of sub-
rule (5) and sub-rule (6) for the purpose of assessment of tax in respect of the
aforesaid period or periods and imposition of penalty under sub-section (3)
of section 25.

The notice referred to in sub-rule (1) shall be in Form XXXV.

Assessment orders passed under the provisions of the Act shall be made in
Form-XIII and Form-XIV.

In the notice referred to in sub-rule (3), the date of hearing shall be fixed
ordinarily not before fifteen days from the issue of such notice.

The notice referred to in section 32(1) of the Act shall be in Form XXXVI.
Demand notice for the amount of tax and penalty due from dealers:

(a)  Afteran order of assessment is passed by the concerned Superintendent
of Taxes under section 30 or 31 or 32 in respect of a dealer, such
authority shall serve a notice in Form-XV on such dealer directing him
to make payment of the amount of tax, penalty and interest, if any, due
from such dealer by such date as may be specified in such notice.

(b) The date to be specified for payment by a dealer in the notice referred
to in clause (a) shall not ordinarily be less then thirty days after service
of the notice:

Provided that where on account of delay in service of the notice in
Form-XYV the dealer is denied of the minimum time of thirty days for
compliance with such notice, he may, on application be allowed such
further time as falls short of thirty days from the service of such notice.

(¢)  Thenotice referred to in clause (b) shall also specify the date by which
a dealer shall produce a receipted copy of challan of Government
Treasury or of authorized bank as a proof of payment of tax, penalty
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and interest, if any, made according to such notice.
(7) Preservation of assessment records :-

(a)  All the papers relevant to the making of any assessment including
determination of interest, imposition of penalty and refund of tax, interest
or penalty in respect of any particular dealer, owner or lessee of
warehouse or owner of goods, as the case may be, shall be kept together
and shall form assessment case records.

(b) Assessment case records referred to in clause (a) shall be reserved by
the concerned Superintendent of Taxes till such periods as such case
records may be required for final disposal of any appeal, review, revision
or reference under the Act or for final disposal of any case pending
before Tribunal, High Court or Supreme Court.

(8) Period of preservation of accounts, books of accounts, registers by dealers :-

(a) The accounts, books of accounts, registers, documents of the dealer
including computerized or electronic accounts maintained on any
computer or electronic media, counter foils of all statutory forms obtained
and used by the dealer, documents, invoices, cash memos in respect of
purchases, sales, delivery of goods by a dealer, or vouchers in respect
of any year or part thereof shall be preserved by him:

(1)  foraperiod of not less then five years after the expiry of the year
to which they relate, or

(@) till such period as these may be required for final disposal of any-
appeal, review, revision or reference under the Act or for final
disposal of any case pending before any Court or Tribunal in
respect of such year or part thereof, which ever is later.

22. APPEAL : Anappeal under section 69 shall lie to the Assistant Commissioner of
Taxes (or any other Officer specially empowered in this behalf by the State
Government) and an appeal against an order passed by the Assistant Commissioner
(or any other Officer specially empowered in this behalf by the State Government)
under section 69 or an order passed by the Commissioner under Sub-section (1) of
Section 70 shall lie to the Tribunal and a dealer or other person may file appeal
under sub-section (1) of Section 72 before the High Court against the order passed
by the Commissioner of Taxes under sub-section (2) of section 70 or against the
order passed by the Tribunal under section 71.

23. (1) A memorandum of appeal (in duplicate) may be presented to the Assistant
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©)

Commissioner (or any other Officer specially empowered in this behalf by the
State Government) or to the Tribunal by the appellant or by an agent duly
authorised by him or may be sent to the said authority by post.

The memorandum of appeal

(1) shall contain the following particulars: -

(ii)

(iv)

)

(a) the date of the order appealed against;

(b) the name and designation of the officer who passed the order;
(c) the ground of appeal briefly but clearly set out;

(d) theamount of tax demanded to be due from the appellant;

(e) thedate of the service of the order appealed against;

shall be accompanied by a copy attested to be a true copy by a Gazetted
Officer or a certified copy or a Photo copy of the order appealed
against;

shall be endorsed by appellant or by an agent authorised in writing in
this behalf by the appellant as follows :-

(a) thatthe tax as assessed and / or penalty levied has been paid or
such portion of the tax, assessed and / or penalty levied as may be
required in exercise of his power under provision of sub-section (1) of
Section 69 of the Act by the Appellate Authority will be paid before
the appeal is entertained.

(b) thatto the best of his knowledge and belief the facts set out in the
memorandum are true.

shall be signed, verified and endorsed by the appellant or by an agent
authorised in writing in this behalf by the appellant and shall be
accompanied by the fee prescribed in rule 59,

shall be in Form -X V1.

Ifthe appellant fails to comply with the requirements either of clauses (iii) or
(iv) of sub-rule (1), the appeal shall be summarily rejected and it may be so
rejected if he fails to comply with the requirements of clauses (i), (ii) or (v) of
that sub-rule after giving the appellant such opportunity as the appellate authority
thinks fit to amend the memorandum of appeal so as to bring it into conformity
with such requirements.

Ifthe appellate authority does not reject the appeal summarily, he shall fix the
date of hearing for the appellant or his agent.

157



24.

25.

26.

27.
28.

29.

30.

REVISION:
(1)  Apetition for revision under section 70(2) of the Act shall contain the following
particulars :-

(a) astatement of the facts of the case;

(b) areference to the particular order in respect of which the revision is
applied for;

(c) the grounds on which the petition is filed,;
(d) the date of the service of the order objected to;

(e) that the tax assessed and / or penalty levied has been paid or such
portion of the tax assessed and / or penalty levied as the case may be
required in exercise of his power under provision of sub-section (2) of
Section 70 of the Act by the Revisional Authority will be paid before
the appeal is entertained.

(2) A petition for revision shall be presented, signed, verified and endorsed as in
the case of an appeal and it shall be accompanied by a copy attested to be a
true copy by a Gazetted Officer or a certified copy or a photo copy of the
order appealed against and the fee prescribed in Rule 59.

A petition for revision may be summarily rejected where any of the requirements of
rule 24 is not complied with on presentation of the petition.

(1)  When a petition for revision is not disposed of under Rule 25, a date and
place shall be fixed for hearing.

(2)  Therevisional authority may from time to time adjourn the hearing and make,
or cause to be made such further enquiry as may be deemed necessary.

NOTICE OF DEMAND : The notice of demand shall be in Form-XV.

MODE OF PAYMENT : Dues referred to in the Act shall be paid directly into the
Government Treasury by Challan. No payment of such dues shall be accepted at
the office of the Commissioner, Additional Commissioner, Joint Commissioner,
Deputy Commissioner, Assistant Commissioner or Superintendent of Taxes.

The notice referred to in Sub-section (1) of Section 38 of the Act shall be in Form

-XVIL.

(1) Ifadealer does not submit the return and pay the amount of tax due from him
within the date specified in Rule 18 and the provision thereto, he shall be

liable to pay simple interest at the rate specified in sub-section (1) of section
25.
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If'a dealer does not pay the amount of tax assessed to be due from him within
the period specified in the notice of demand, he shall be liable to pay simple
interest at the rate specified in sub-section (4) of section 45.

If the last due date of payment happens to be a holiday in the Bank and the
entire amount of due tax is deposited in the day next following the due date in
the Bank, no interest shall be charged.

(4) Where a dealer has paid a part of the tax due on any date after the expiry of the

specified date, he shall be liable to pay interest at the specified rate on the
whole of the amount of tax due according to his returns or assessed up to the
date of part payment and thereafter on the balance tax payable.

Challans for making payment shall be in Form -XVIII and shall be obtainable at the
Office of the Superintendent of. Taxes.

Challans shall be filled in quaduplicate. Two copies duly signed as a proof of payment
shall be returned to the dealer and the other two retained by the Treasury or sub-
Treasury or authorized bank.

(1

)

(1)

@)

One of'the copies retained by the Treasury or sub-treasury or bank shall be
transmitted to the Superintendent on the following day of the payment.

Every Treasury and sub-treasury or Bank Officer shall send an advice list to
the Superintendent of the area within the 7 day of every month showing the
amounts received in the previous month. The advice list shall contain the challan
number and date, the name of the dealer and the amount paid.

Every Superintendent of Taxes shall record the receipt of challans in the Daily
Collection Register indicating the number, date and amount of each challan.
The Daily Collection Register shall be maintained in Form XIX.

Every Superintendent of Taxes shall maintain an Assessment, Demand and
Collection register in Form -XX.

REFUNDS :

(D

)

An application for refund shall be made to the Superintendent of Taxes and
shall include, amongst other, the following particulars;-

(a) thename, address and registration No. of the dealer;
(b) theperiod of assessment for which refund is claimed;

(¢) theamount of dues already paid together with challan number and the
date of payment and;

(d) theamount of refund claimed and the grounds thereof.

An application for refund shall be signed and verified by the person seeking
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refund and shall be in Form XXXIII.

Every registered dealer who is entitled to claim refund under Section 43 shall,
within twenty one days from the end of each return period, submit a statement
showing details of refund claimed in respect of each export sale effected during
such period.

No claim of any refund shall be allowed unless it is made within one year from
the date of the original order of assessment or within one year of the final
order passed on appeal or revision as the case may be, in respect of such
assessment.

For claiming refund under sub-section (1) section 43 of the Tripura Value
Added Tax Act, 2004, the registered dealer being an exporter of goods shall
apply before the Superintendent of Taxes for refund within three months from
the date of filing of return of the period related to the claim of refund and
include, among other, the following particulars-

(a) returnperiod;

(b) date offiling of return;

(¢) taxpaid for the return period;

(d) output tax payable for the return period,

(e) excessamount refundable for the return period.

Provided that goods were sold by such registered dealer in course of
export within the meaning of sub-section (1) of section 5 of the Central
Sales Tax Act, 1956.

Refund of tax charged on purchases made by manufacturing unit :-

(1)  aregistered dealer having manufacturing unit effecting purchases of plant
and machinery, containers, packing materials and raw materials required
for direct use in the manufacture of taxable goods in Tripura, may claim
refund of input tax paid or payable by such dealer on the purchases of
aforesaid goods for such manufacturing unit in Tripura under section 13
of the Act within three months from the date of filing of return for the
period related to the claim of refund, after adjusting the amount of output
tax, if any, payable on the local sale.

Provided that the goods so manufactured by such registered dealer in
his manufacturing unit are for sale by him in the course of export within

the meaning of sub-section (1) of section 5 of the Central Sales Tax
Act, 1956.
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(i)  Forthe purpose of claiming refund, the provisions of this Rule 36, shall
apply mutatis mutandis.

On receipt of such application, the Superintendent of Taxes shall verify
the particulars given in the application and will verify the purchases and
sales made by the applicant dealer for correctness and admissibility of
the claim of refund.

The Commissioner or any officer authorized on this behalf shall make
the refund of the amount of tax ordinarily within three months from the
date of filing of such application after making such enquiry about the
correctness and admissibility of the claim, as he may deem fit.

The original copy of tax invoices shall be endorsed by the Commissioner
or any officer authorised on this behalf'in red ink to show that the tax
has been refunded against such tax invoice or tax invoices and returned
to the applicant and the photo copies shall be duly authenticated by the
Commissioner or any officer authorised on this behalf and kept for
record.

The security as mentioned in sub-section (1) of section 20 is payable by
challan in Form - X VIIL

When the Superintendent of Taxes is satisfied that the refund claimed is due,
wholly or in part, he shall, subject to the provision of sub-rule(2) of Rule 37
record an order sanctioning the refund.

When an order for refund has been passed, a refund voucher in Form-XXI
shall be issued in favour of the claimant, unless he desires payment by
adjustment. An advice list shall, at the same time, be forwarded to the Treasury
or Sub-treasury Officer concerned.

When the claimant desires to adjust the amount of refund due to him against
any amount payable by him, the Superintendent of Taxes shall set off the
amount to be refunded or any part of that amount against the tax, if any,
remaining payable by the claimant.

A register of refund shall be maintained in Form-XXII wherein particulars of
all applications for refund and the orders passed thereon shall be entered.

When the amount to be refunded exceeds one thousand rupees, the application
together with records shall be submitted to the Commissioner of Taxes.

PROSECUTION : A Register in Form-XXIII shall be maintained showing the
prosecutions instituted and offences compounded under the Act.
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40. When an order is recorded under section 80 accepting any sum, by way of composition

ofthe offence from any person / dealer / transporting agent/ transporter, the order
shall specify the :-

(a) time within which the money is to be paid into a Government Treasury;
(b) date by which the proof of such payment is to be produced; and
(c) authority before whom such proof'is to be produced.

41. The sum referred to in Rule 40 shall be paid by the person / dealer/ transporter /
transporting agent to a Government Treasury in the manner indicated in Rules 28 to
32 and a receipted copy of the challan shall be produced by him as a proof of
payment.

42. Every registered dealer shall :-

(1) Keep and maintain a true and correct account in Bengali or English, or in such
other language as the State Government may specify, as referred to in
subsection (1) of section 48 of the Act, showing :-

(1)  thequantity and value of goods produced, manufactured, or purchased
and sold by him category wise, as given in the Schedule. In case of
manufacture, such other related particulars relating to engagement of
labour, procurement of raw materials as may be directed by the
Commissioner;

(i)  thename and address of the persons from whom goods were purchased,
supported by a tax invoice or purchase voucher' issued by the seller
or purchaser* duly signed and dated;

(1) thename and address along with the Registration No. of the registered
dealer from whom goods were purchased, supported by a tax invoice
or purchase voucher® issued by registered dealer duly signed and
dated for claiming tax credit.

(2) Maintain ledger, cash book, bill book, tax invoice, purchase voucher*and
other account books to be numbered serially for each year.

(3)  Issuebill or cash memo or tax invoice in respect of every sale as the case may
be

(1)  everysuchbill, cash memo / tax invoice shall be duly signed and dated
by the dealer or by his manager or agent. The counterfoil of such bill or
cash memo or tax invoice shall also be signed and dated, as aforesaid.

1,2, 3. Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
4. Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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44.

(ii)

(iif)

(iv)

)

the bill or the cash memo or tax invoice shall be serially numbered for
each year. In each of the bill or cash nemo issued, the dealer shall
specify the full name and style of his business, the number of his
registration certificate, the particulars of goods sold and the price thereof
In case of sale to a dealer the full name, address and the number of
registration certificate of the purchaser should be mentioned.

Tax invoice shall be in triplicate, page one shall be marked -> ORIGINAL
- BUYER’ page two shall be marked - “1ST COPY -TAX
CONTROL” and page three shall be marked - “2ND COPY -
SELLER” in FORM- XXIX.

the first copy of every such bill, cash memo or tax invoice is to be
marked 'ORIGINAL' and other copies as ‘DUPLICATE’,
‘TRIPLICATE and ‘QUADRUPLICATE’ etc. as may be required by
the selling dealer. The copy of bill or cash memo marked” ORIGINAL’,
including computer generated bill or cash memo must be signed by
dealer or his authorized person.

Every dealer making purchase of goods as mentioned in Schedule

VIII, shall provide the seller a purchase voucher as mentioned in
Section 504 and maintain accounts of such purchase'.

REQUIREMENT OF KEEPING CASH MEMO OR BILL, TAX
INVOICE, PURCHASE VOUCHER? DURING TRANSPORTATION :-

(1)  Every dealer or any person shall on his behalf, carrying any taxable goods in
excess of the quantity specified in Rule 47 from one place to another within
the State after purchasing the same from any dealer keep with him the cash
memo or the bill / tax invoice or purchase voucher? of such purchase.

(2) Failure to keep the cash memo or the bill or tax invoices or purchase
vouchers*as a proof of purchase from a dealer within the State shall give rise
to the presumption that such goods have been brought or carried for evasion
of tax in contravention of the provisions of the Act and Rules.

In requiring the production by any dealer of his accounts or documents etc. strict
regard shall be paid to the necessity of 'not disturbing the normal business of the
dealer or the works of the staff any more than is necessary for the purpose of
ascertaining the required information.

1,2

Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).

3,4 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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45.

Selection of dealers for audit :-

(D)
)

€)

)

The Commissioner shall, under sub~section (I) of Section 28, of the Tripura
Value Added Tax Act, 2004 select the dealers for audit.

Upon selection of registered dealers under sub-rule(l), the Commissioner shall
send the list of registered dealers so selected to the appropriate auditing
authority for conducting audit under sub-section (1) of section 28.

The audit shall be performed by auditing authority either individually or as a
team. Such team of auditing authority may consist of one or more
Superintendent of Taxes, Asstt. Commissioner, or Deputy Commissioner, as
the Commissioner may deem fit. The Auditing authority may take assistance
of Inspector of Taxes for making cross verification of documents like bills,tax
invoices /purchase vouchers' permit in Form XXIV, or XX VT, if such auditing
authority considers it necessary.

Audit of selected dealers :
(1)  Forthe purpose of audit, an audit team may consist of the following
persons:

(a) Superintendent of Taxes and Inspector of Taxes with the
Superintendent of Taxes as its head;

(b) Asstt. Commissioner of Taxes, Superintendent of Taxes and
Inspector of Taxes with Asstt. Commissioner of Taxes as its head;

(¢) Deputy Commissioner of Taxes, Asstt. Commissioner of Taxes,
Superintendent of Taxes and Inspector of Taxes with Deputy
Commissioner of Taxes as its head;

Provided that the members of the Audit team shall not be entrusted
with the responsibility of collection of taxes.

Provided further that the State Government may authorise any
other Government Department, Organisation or undertaking to
perform the functions of an Audit team.

(i)  The Audit report drawn by an audit team :-

(a) headed by Superintendent of Taxes shall be scrutinized by the
Asstt. Commissioner of Taxes;

(b) headed by an Asstt. Commissioner of Taxes shall be scrutinized

L.

Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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by a Deputy Commissioner of Taxes;

(¢) headed by a Deputy Commissioner of Taxes, shall be scrutinize
by an Addl. Commissioner of Taxes;

(5) (@)  Person or persons who are selected by the Commissioner of Taxes in
the manner prescribed in clause (i) of sub-rule (4) shall audit the records
and examine the correctness of return or returns generally and
admissibility of various claims, including input tax credit.

(i)  For the purpose of audit the auditing authority may -

(a) inspect the books of accounts and other documents related to
business;

(b) searchdealers’ place of business, warehouse, residence and other
places if there is reasonable suspicion that evidences will be
available in such place related to evasion of tax or any offence
under the Act;

(c) seize books of accounts or documents including those in electronic
form, if considered necessary, for the purpose of the Act;

(d) break open any door, or window of house room or warehouse,
or any almirah, safe box or receptacle where the Commissioner
or auditing authority or any person appointed under section 18
of this Act, has reason to believe that such dealer, person,
transporter or owner or lessee of warehouse keeps or is, for the
time being, keeping any accounts, registers, documents, or records
of his business or any stock of goods for sale either before or
after entering or searching or during search of any place of
business or any other place for the purpose of sub-section (1) of
section 28 of the Act;

(e) may seal any house, room, warehouse, almirah, safe, box or
receptacle in which he has reason to believe a dealer, person,
transporter or owner or lessee of warehouse keeps or is, for
time being keeping any accounts, registers, documents or records
of his business or any stock of books for sale;

(@ii)  The result of audit shall be communicated by the auditing authority to
the assessing authority.

46. Notices or requisitions under the Act or the Rules may be served by any of the
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48.

49.

following methods :-

(a) Dbydelivery to the addressee or his agent, by hand a copy of the notice or by
registered post.

Provided that if upon an attempt having been made to serve any such notice
or requisition by any of the above mentioned methods, the Superintendent of
Taxes concerned is satisfied that the dealer, evading the service of a notice or
requisition or that for any other reasons, the notice or requisition can not be
served by any of the above mentioned methods, the said authority shall cause
such notice or requisition to be served by affixing a copy thereof on some
conspicuous place in his office and also upon some conspicuous part of the
last declared place or premises of the dealer and such service shall be as
effectual as if it has been made on the dealer personally.

No person, other than a registered dealer, shall take delivery or transport from any
railway station, post-office, airport, business place of any transporter, carrier or
transporting agent or any other place whether of similar nature or otherwise in Tripura
any consignment of taxable goods despatched from outside Tripura:

Provided that this restriction shall not apply to any consignment which does not
exceed:

(a) incase of goods sold by quintal and kilograme -5 kilograms in weight.

(b) incase of goods sold by litre -1 litre in volume.

(c) incaseof goods sold by meter -1 meters in length.

(d) incase of goods sold by piece -1 in number.

(e) incase of goods sold by pair -1 pair.

(f)  incase of precious stones, namely diamonds, emeralds, rubies, real pearl,
and sapphires synthetic or artificial precious stones, pearls artificial or cultured
-1 gram in weight.
A registered dealer shall, before taking delivery of or transporting from any place
specified in Rule 47, any consignment of taxable goods exceeding the quantities
specified in the said rule and dispatched from any place outside Tripura, produced
for countersignature before the Superintendent or Inspector the railway receipt, bill
of lading or other document required for the purpose of obtaining delivery of such
consignment from the carrier. He shall simultaneously make over to the Superintendent
of Taxes a written declaration in Form-XXIV in triplicate duly signed.

(1) Everydeclaration to be given under clause (a) of sub-section (2) of section
67 of the Act shall contain a correct and complete accounts of the goods
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carried by the transporter and shall be in Form-XXYV in triplicate and duly
signed by him.

The Officer-in-charge, of the checkpost or the barrier on being satisfied about
the correctness of the statements made and particulars contained in the
declaration in form-XXV, shall seal it with his official seal and give a permit.
The duplicate and triplicate copies of Form-XXYV shall thereupon be returned
to the Transporter and the original copy shall be retained by the officer-in-
charge and the same shall be forwarded to the concerned Superintendent of
Taxes after the end of every month.

Provided that a transporter who has obtained a permit at the first check post
or barrier under this sub-rule shall not be required to make any further
declaration at any other check posts or barriers in respect of only so much of
the consignments to which the permit relates.

Registered transporter, carriers or transporting agent under Sub-rule (1) of
Rule 17, shall obtain the Form XXV, subject to the provisions of Rule 50,
from the concerned Superintendent of Taxes on payment of such price as
may be notified by the Commissioner. The form shall be in triplicate and serially
numbered and account shall be maintained in the Office of the Superintendent
of Taxes in a register. No form, other than Form XXV supplied from the
Office of the Superintendent of Taxes, shall be entertained. Registered
transporter shall submit triplicate copy of Form XXV to the concerned
Superintendent of Taxes at the time of obtaining further supply of the said
form.

Provided that the transporter may be supplied with the Form XXV in case
the Superintendent of Taxes is satisfied that due to reasons beyond control of
the transporter it is not able to produce the triplicate copy of Form XXV
taken earlier and the transporter has submitted an undertaking to produce
such triplicate copy within two months.

Ifthe Superintendent of Taxes considers it necessary so to do, he may specify
the period on the Form XXV so issued by him, for which it will be valid.

If any Form XXV obtained by a registered transporter under sub-rule (3) is
lost or destroyed or stolen, it should immediately report the fact of such loss,
destruction or theft to the Superintendent of Taxes concerned.

When the registration certificate of a transporter is cancelled/ suspended,
such transporter shall forthwith surrender to the concerned Superintendent of
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51.

(1)

)
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Taxes, all unused Form XXV remaining in stock with it and the concerned
Superintendent of Taxes shall thereupon cancel and mutilate such form so
surrendered.

(a)

(b)

Ifthe Superintendent of Taxes is satisfied that the applicant for Form
XXV has not made bonafide use of such forms previously issued to
him or that he does not require such form for bonafide reasons, he may
reject the application.

If the Superintendent of Taxes is satisfied that the applicant does not
require from XXV in such number as he has applied for, for bonafide
reasons the Superintendent of Taxes may issue such forms in such lesser
numbers, as in his opinion, would satisfy the reasonable requirement of
the applicant.

For any breach of provisions contained in Rule 46 by a transporter, the
Superintendent of Taxes may reject the application for Form XXV made by
such transporter.

Ifthe Superintendent of Taxes is satisfied that :-

(a) the applicant for Form XXV has delivered taxable goods to anybody

(b)

©

without obtaining valid permit, or

the applicant has concealed the actual particulars of the consignments
transported by it, or

the applicant is a defaulter in payment of composition money due from
itunder sub-section (1) of section 80 or tax and penalty due from him
under section 77 of the Tripura Value Added Tax Act, 2004 within the
prescribed date or within the extended period, the Superintendent of
Taxes may reject the application for Form XXV made by such
transporter.

The Superintendent of Taxes or Inspector of Taxes shall on being satisfied about the
correctness of the statement made and particulars contained in a declaration in Form

XXIV, countersign the railway receipt, bill of lading or other documents and shall

seal it with his official seal. All the three copies of the declaration made by the dealer
shall be endorsed with the number of railway receipt, bill of lading or other documents
as the case may be and the date of countersignature of the aforesaid documents and

these shall be signed by the Superintendent or Inspector and sealed with his official

seal. Two copies of the declaration shall thereupon be returned to the dealer and the
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52.

other copy retained by the Superintendent or Inspector of Taxes for office records.

(1)

@)

Where the procedures laid down in rule 48 or rule 69 cause inconvenience to
adealer, such dealer may transport consignments or taxable goods despactched
from any place outside Tripura, on the basis of intimation furnished by such
dealer in Form XX VI in accordance with the provisions contained in this rule,
from such railway station, steamer station, post office, airport or any other
place notified under section 66 or section 67 of the Act as may be specified in
this behalf for the purposes of this rule by the authorized officer.

The dealer referred to in sub-rule (1), who shall be a registered dealer may
obtain, subject to the provisions, of Rule 53, the Form XXVI on application,
from the Superintendent of Taxes concerned. The Form XX VI shall be in
triplicate and shall contain the following particulars, among others, namely -

(a) the description, quantity and value of the taxable goods to be
transported,

(b) theplace from which the taxable goods is being despatched,

(c) the railway receipt or bill of lading or air note number or road
consignment note number,

(e) thename and address of the seller from whom purchased.

(3) Theregistered dealer referred to in sub-rule (2) shall, before transporting any

4

consignment of taxable goods from any railway station, steamer station, post
office, airport or any other place notified under section 66 or section 67 as
referred to in sub-rule (1), produce for countersignature before the authority
mentioned in sub-rule (4), the railway receipt or bill of lading or other
documents required for the purpose of obtaining delivery of such consignments
from the transporter and he shall also furnish the Form XX VI duly filled in and
signed by him in triplicate to the said authority.

(1)  The Superintendent of Taxes or Inspector posted on duty at the railway
station, steamer station, post office, airport or any other place notified
under section 66 or section 67 as referred to in sub-rule (1), shall be
the authority for the purpose of sub-rule (3).

(i)  The said authority shall, after being satisfied that the Form XXVI has
been duly filled in, countersign the railway receipt, bill of lading, air note
or other documents under his official seal.

@i) Three copies of Form XXVI furnished by the registered dealer shall be
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endorsed with the number and date of railway receipt or bill of lading
or other documents along with countersignature of aforesaid documents
and these shall be signed by the said authority under his official seal,
two copies of which shall be returned to the registered dealer and the
third copy shall be retained by the said authority.

(iv)  The consignments shall then be taken delivery of from the transporter
on presentation of the railway receipt or other documents so endorsed.
The original copy of the Form XX VI shall thereafter be submitted to
the appropriate Superintendent of Taxes by the registered dealer at the
time of obtaining further supply of Form XXVTI or within one month
from the date of the aforesaid countersignature, whichever is earlier,
and the duplicate copy shall be retained by such dealer.

A registered dealer referred to in sub-rule (2) or his agent, transporting any
consignment of taxable goods by any road vehicle or river craft or other
vessel or by any other means across or beyond the notified area of a check-
post, referred to in sub-section (1) of section 67, shall furnish Form XXVIin
triplicate, duly filed in, and signed by him, to the Superintendent of Taxes or
Inspector posted at such notified area. The said Superintendent of Taxes or
Inspector, after being satisfied that the Form XX VI has been duly filled in,
shall allow the movement of such taxable goods mentioned in the said Form
XXVI, if such goods conform to the description given therein. He shall retain
the third copy of the Form XX VI and return to the registered dealer other
two copies on which he shall endorse the date of transportation of the
consignment and shall sign, seal and date such endorsement. The registered
dealer shall submit the original copy of the Form XXVI to the appropriate
Superintendent of Taxes at the time of obtaining further supply of the said
form or within one month from the date of the aforesaid endorsement whichever
is earlier, and the duplicate copy shall be retained by such dealer:

Provided that the dealer may be supplied with Form XXVI in case the
Superintendent is satisfied that due to reasons beyond control of the dealer he
is not able to produce the original copy of Form XXVI taken earlier and the
dealer has submitted an undertaking to produce such original copy within
three months.

(6) The Superintendent of Taxes or Inspector referred to in sub-rule (4) or sub-

rule (5) shall forward the triplicate copy of the Form XX VI retained by him to
the appropriate Superintendent of Taxes at the end of every month.
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Ifthe Superintendent of Taxes considers it necessary so to do, he may specify
the period on the Form XXV so issued by him, for which it will be valid and
may also specify thereon the name of the railway station, steamer station,
post-office, airport or any other notified place referred to in sub-rule (1) in
respect of which only such form may be used by a dealer.

When the registration certificate of a dealer is cancelled or suspended, such
dealer shall forthwith surrender to the appropriate Superintendent of Taxes all
unused Forms XXVI remaining in stock to him and the appropriate
Superintendent of Taxes shall thereupon cancel such forms so surrendered.

If any Form XXV or Form XXVI, either blank or duly filled in is lost or stolen or
destroyed, while it is in his custody before despatch or lost in transit, the dealer shall
furnish to the concerned Superintendent of Taxes, a reasonable security by way of a
Indemnity Bond in Form XXXIV separately for each form so lost, stolen or destroyed
against any possible misuse of the said form.

(1

)

)

If for reasons, to be recorded in writing :-

(a)  the Superintendent of Taxes is not satisfied that the applicant for Form
XXVImade bonafide use of such forms previously issued to him or
that his requirement of such forms as applied for is bonafide, he may
reject the application.

(b) The Superintendent of Taxes is not satisfied that the applicant’s
requirement of Form XX VI in such number as he has applied for is
bonafide, the Superintendent of Taxes may issue such forms in such
lesser numbers as in his opinion would satisfy the reasonable requirement
of the applicant.

Ifthe applicant has at the time of making the application for Form XXVI -

(a) failed to comply with an order demanding security from him under section
20 of the Act, or

(b) defaulted in furnishing any return or returns together with receipted
challan or challans showing payment of tax due from him according to
such return or returns for furnishing of which the prescribed date has
already expired, the Superintendent of Taxes shall reject the application.

For any breach of the provisions contained in Rule 52 by a dealer, the
Superintendent of Taxes may reject the application for Form XXVImade by
such dealer.
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(1)  Every person shall, before transporting any consignment of any taxable goods
exceeding the quantity specified in the provisions of Rule 47 from any place
inside the State to a place outside Tripura, produce for countersignature before
the Superintendent of Taxes or the Inspector, a written declaration in Form
XXVII, in triplicate and duly signed containing a correct and complete account

of goods carried along with other documents regarding payment of tax under
the Act;

Provided that if any such person claims that he is not liable to pay any tax
under the Act he shall be required to produce necessary documents in support
of the claim to the satisfaction of the Superintendent of Taxes or the Inspector
of Taxes.

(2) The Superintendent or the Inspector ofTaxes shall, on being satisfied about
the correctness of the statement made in the declaration in Form XXVII and
payment of due tax, sign and seal the declaration with the office seal in the
space provided and also countersign the challans or bills or tax invoice, thereby;,
permitting the person to transport the taxable goods outside the State. Two
copies of the permit shall thereupon be given to the applicant and the third
copy retained by the Superintendent or Inspector ofTaxes. The Transporter
shall produce one copy of the permit while crossing the last check-post in the
State.

Notwithstanding anything contained in Rule 47, the Superintendent of Taxes of any
area may for good & sufficient reason to be recorded in writing authorize any person
to take delivery of or transport any consignment of taxable goods exceeding the
quantities specified in the said Rule 47 from the place in such area.

DELEGATION AND EXERCISE OF POWER:

The powers to call for returns, to make assessment, to cancel or rectify them, to
impose penalty and to order maintenance of accounts shall not be delegated to any
officer below the rank of Superintendent of Taxes.

The officers to whom powers may be delegated under section 85 shall exercise the
powers subject to the provisions of the Act and the Rules thereunder and to such
restrictions as may be imposed by the Commissioner in delegating the powers.

FEES : The following fees shall be payable :-

(a) upon amemorandum of appeal against an order of assessment, or upon a
petition for revision of an appellate order against an order of assessment - 1
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(b)

(d)
(©

percent of the amount of tax in dispute subject to a minimum of fifty rupees
which ever is higher;

upon a memorandum of appeal against an order of penalty, or upon a petition
for revision of an appellate order against an order of penalty -1 % or minimum
of fifty rupees which ever is higher;

upon a petition for revision of any other order or upon any other miscellaneous
petition - rupees fifty;

for a duplicate copy of certificate of registration - rupees hundred;
upon an application for registration - rupees hundred.

Explanation :- In this rule, “the amount of tax in dispute” means the
difference between the amount of tax assessed and the amount
admitted by the dealer to be payable.

60. No fees shall be payable in respect of any objection written or verbal made in reply
to a notice, nor in respect of any spontaneous application which asks only for
information and does not seek any specific relief

61. COPIES OF ORDERS :- The first copy of any assessment and the first copy of
the appellate or revisional order will be supplied to the dealer free of charge.

62. Anapplication for a certified copy of order or other documents shall be filed in the
office of the Commissioner, Addl. Commissioner, Joint Commissioner, Deputy
Commissioner, Assistant Commissioner or Superintendent as the case may be, and
shall contain the following particulars .-

(a)
(b)

name and address of the dealer;

relevant return period;

(c) particulars of the document or order;

(d)

office in which the document or order is available.

63. The following fees shall be payable for certified copies:

(a)
(b)

(©

an application fee- rupees ten.

authentication fee for every 360 words or fraction of 360 words - rupees
fity.

one impressed folio for not more than 150 (English) words and extra folio for
every additional 150 words or less.
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64.

6S.

66.

67.

68.

69.

(d) urgent fee for Rs. 50/- if an applicant requires his copy to be furnished on the
day of submission of the application. In such cases, fees and folio must also
accompany the application.

(e) an additional fee of Rs. 15/- to cover the cost of postage if the applicant
wants his copy to be sent to him by post.

(f) asearching fee of Rs. 25/- if the applicant wants a copy of the order or
document which is more than one year old.

(g) allthe fees payable under the Act or Rules shall be paid in Court Fee stamps.

Place of assessment :- A dealer shall ordinarily be assessed by the Superintendent
within whose jurisdiction his business is situated. Where a dealer has more than one
such place of business, he shall be assessed by the Superintendent within whose
jurisdiction his chiefplace or head office in Tripura of such business is situated.

A dealer who wishes to claim deduction on the ground that the taxable goods were
not sold in the State but despatched outside the State shall, on demand, furnish in
respect of such despatch the following particulars namely :

(1)  thename of'the railway, steamer or air-station (and of booking office if separate
from station of despatch ) and station of delivery;

(i) the number of the railway, steamer or air receipt or bill of lading and tax
ivoice number with date;

(i) the names of consignor, or the consignee, and;
(iv)  thedescription and quantity or weight of the goods consigned with their value.

Every registered dealer shall hang up his registration certificate in his business premises
in a conspicuous place.

In determining the amount of turnover, fraction of a rupee below fifty paise shall be
ignored and a fraction of a rupee equal to or exceeding fifty paise shall be taken as
a whole rupee.

In determining the amount of tax payable or in allowing any refund under this Act, an
amount equal to more than fifty paise shall be taken as one more rupee and an
amount less than fifty paise shall be ignored.

Check Post :-

(1)  Where the State government decides to set up a check post under section 67
at any place, the location of such check-post shall be notified in the Official
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)

€)

Gazettee. Where a check-post is set up on a thoroughfare or road, barriers
may be erected across the thoroughfare or road in the form of contrivance to
enable traffic being detained and searched.

Any officer appointed under the provisions of the Act, and for the time being
on duty at a check post shall be deemed for the purpose of the said section
67 to be the Officer-in-charge of such check post and all the provisions of the
Act and the Rules shall apply accordingly.

Explanations :- The following officers shall be deemed to be on duty
at a check-post for the purpose of sub-rule (2).

(1)  The Commissioner of Taxes, Addl. Commissioner, Joint Commissioner,
Deputy Commissioner, Assistant Commissioner, Superintendent of
Taxes and Inspector of Taxes.

(i)  Any other officer appointed to assist the Commissioner of Taxes and
exercising jurisdiction over the area where the check-post is located.

(i) Any officer appointed in any capacity to assist the Commissioner of
Taxes and posted in such capacity to the check-post shall at any time
when he is physically present at the check-post be deemed for purposes
ofthese rules to be officer-in-charge of the check-post. Where at any
time more than one such Officers are present the senior most among
them shall be deemed to be the Officer-in-charge of the check-post.

No person shall transfer taxable goods across or beyond a check-post except
after filing declaration in Form XXV (in triplicate) or as the case may be, in
Form XXVI (in triplicate) or permit in Form XXIV or XXVII before the
officer-in-charge of the check-post.

70. Inspection and search of vehicle and boats:

(1)

@)

When in the opinion of the Officer-in-charge of the checkpost a search of a
vehicle or a boat is necessary, such search shall, as far as practicable, be
conducted with due regards to the convenience of the person transporting the
goods and without causing avoidable dislocation.

The officer-in-charge of the check-post or barrier may for satisfying himself
that the provisions of sub-rule (3) of Rule 69 are not being contravened,
require the person for the time being the in charge of such vehicle or boat to
stop and such person shal forthwith comply with such requirement and keep
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71.

the vehicle or boat stationery for as long as is required by such officer.

(3) The said officer may thereupon enter and search such vehicle or boat and

)

inspect all goods and documents concerning goods or vehicle or boat. In
carrying out such search or inspection, the said officer may take the assistance
of any other staff on duty at such check-post. The person for the time being in
charge of the vehicle or boat shall forthwith furnish such particulars of the
taxable goods and vehicle or boat as may be requird and shall render all
possible assistance to the said officer in making the search or inspection.

If any taxable goods, books of accounts, registers, vouchers or other
documents are seized, the officer seizing such goods, books of accounts,
register, vouchers or other documents shall prepare a seizure list in duplicate,
sign the same, and obtain the signature of witness or witnesses, if available, on
the spot. He shall handover a copy of the same to the dealer / transporter /
person or his agent from whom the goods were seized after obtaining his
signature thereon.

Power to search at any place by Officer-in-charge of a check-post,
Superintendent of Taxes or any officer specially empowered by the
Commissioner :-

(1)

)

Notwithstanding anything contained in any other provision of these Rules, at
every check-post or barrier or at any other place, when so required by the
Officer-in-charge of such check-post or barrier, by any Superintendent of
Taxes or any officer empowered by the Commissioner of Taxes in this behalf
for the purpose of preventing the evasion of taxes payable under the Act, the
driver or any other persons in charge of goods vehicles shall stop the vehicle
and keep it stationery as long as may be required by such officer to search the
goods vehicle or part thereof, examine the contents therein and inspect all
records relating to the goods carried which are in the possession of such
driver or other person in charge thereof, who shall, if so required, give his
name and address and the name and address of the owner of the vehicle as
well as those of the consignor and consignee of the goods.

On search, as aforesaid, if it is found that the goods are being carried in
contravention of any provision of the Act, or the Rules, such Officer conducting
search may seize the goods found in the vehicle alongwith any container or
materials used for packing.
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(3) When any taxable goods are seized, the person from whom such goods are
seized shall make a declaration in respect of the value of the seized taxable
goods and this value shall be the retail prices or the aggregate of retail prices
of such goods at which these are likely to be sold in Tripura at the relevant
time. Such declaration shall be submitted to the Superintendent of Taxes with
copies of the relevant bills, tax invoice, purchase voucher' and consignments
note issued by the consignor and other documents in support of the basis of
the value declared. The copies so furnished may be returned to the person
after the Superintendent satisfies himself about the value of the goods declared.

(4)  When the person from whom the taxable goods are seized opts for composition
of such offence under section 80 of the Act within a period of one month from
the date of seizure, the amount of composition money or tax and penalty so
determined shall be payable within seven days from the date of composition
of'the offence or penal action taken, by payment into Government Treasury.
Upon production of the receipted copy of the challan in support of payment
to the Superintendent, the seized goods be released.

(5) Ifthe person from whom the goods are seized does not opt for composition
of the offence within a period of one month? from the date of seizure or
having compounded the offence or penalty imposed does not pay the amount
in due time as provided in sub-rule (4), the Superintendent with the previous
sanction of the Commissioner, shall issue a proclamation in Form No. XXVIII
for auction for sale of such seized goods on a fixed date, place and time. The
description of the taxable goods shall be mentioned in the proclamation. The
proclamation shall be published in at least one local newspaper. The auction
shall be conducted by the Superintendent or any other officer authorized by
the Commissioner.

(6) Theauction shall be governed by the conditions laid down in the proclamation
(Form No. XXVII).

72. Cost of loading and un-loading for search and seizure to be borne by the
dealer / person / transporter :-

For any search and seizure as aforesaid, the un-loading, re-loading, un-packing and
re-packing of goods as may be required shall be done by the dealer / person/
transporter or his agent at his own expense within the time specified by the authorized
officer. But in case, no irregularity is found and goods or documents are not seized,
the dealer / person/ transporter or his agent shall not bear the cost of loading and un-
loading for search.

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
2 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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73.

Verification of declaration :

)

@)

The officer-in-charge of the checkpost on being satisfied about the correctness
of'the particulars furnished in a declaration under sub-rule (3) of Rule 69 and
as the case may be of particulars furnished in compliance with any requirement
made under sub-rule (3) of Rule 70 shall countersign all the copies of the
declaration and seal them with his official seal. Two copies of the declaration
shall be returned to the person filing it with direction to submit one copy of the
same to the officer by whom the forms were issued.

The driver of the vehicle or boat carrying the taxable goods or the person in
charge of the goods shall produce the countersigned declaration for inspection
and checking at any other check-post which may fall on the route or any
other place within the state where the production of the declaration is required
under the provisions of the Act and shall submit one copy thereof to the
officer to whom he has been directed under sub-rule (1).

74. Survey :-

75.

(1)

)
€)

)

As per provisions of section 60 of the Tripura Value Added Tax Act, 2004,
time to time field survey will be conducted to identify the unregistered dealer
who are liable to pay tax under the Tripura Value Added Tax Act, 2004.

Field survey under the Tripura Value Added Tax Act may be conducted from
such date when the Act shall come into force.

(a)  Forthe purpose of conducting survey, teams may be constituted by the
Commissioner of Taxes.

(b) Commissioner of Taxes may bring Government or semi Government
employees on deputation and form teams for conducting field survey
for the purposes of this Act.

(¢) Commissioner of Taxes may cause field survey by an agency on contract
basis.

The particulars so collected under sub-section (2) and sub-section (3) of
section 60 shall also be inserted in the survey sheet.

Power of Commissioner :- The Commissioner may by general or specific order in
writing not inconsistent with the provisions of the Act and the Rules, direct the Officer-
in-charge of a checkpost subject to such conditions as he may deem fit to impose,
to do or refrain from doing something which the later has the authority to do, wherein
such officer- in-charge shall carry out the order.

By order of the Governor,
(D. K. Tyagi)
Principal Secretary to the
Government of Tripura
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FORM -1

THE TRIPURA VALUE ADDED TAX ACT, 2004
APPLICATION FORM FOR REGISTRATION
(Under Rule 10 of TVAT Rules)

Write clearly in black ink and use BLOCK LETTERS

To
The Superintendent of Taxes Affix a Photograph
of the Signatory
Charge No.
1. Name of the Applicant :
Family Name First Name Middle Name

2. Sex : Mael / Female
3. Trade Name of the Business
4. Address: No./Street

City :

Pin Code :

Telephone No. : Fax No.: E-Mail Id. :

(@)  Proprietor /Partners in Firm, Chief Executive in Company, Co-operative. Etc.

Sl.No. Name Designation Permanent | Age Father’s Name
Home
Address
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6.

7.

8.

9.

(b) interest (of Partners in Firm, Chief Executive in Company, Co-operative. Etc,) in

other Business

SI.No. Name Firm’s Name Address Value Added CST
of the Firm Taxpayer’s | Registration
Identification No.
Number (TIN)
Address of All Branch Offices
SlI. No. Branch Post Office Thana District
1.
2.
Location of factory (if any)
SlI. No. Branch Post Office Thana District
1.
2.
Location of Ware House(s) (if any)
SlI. No. Branch Post Office Thana District
1.
2.
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10. List of Taxable Items Dealing with

SI.No.| Item Code | Description | Purchase | Manufacture | Import/intend to import
From Make and for Sale in Tripura
places Process for
within Salein Within Outside
Tripura Tripura India India
for Resale
(Y/N) (Y/N) (Y/N) (Y/N)

11. Economic Activity Code (Manufacturer/Importer / Reseller / Seller / purchaser / re-
purchaser’ :

12. Particulars of Movable and Immovable Property Including Landed Property of Proprietors/
Partners

Details of Property

Sl.No. Property Type

(Movable/Immovable)

Proprietor / Partner’s
Name

13. Information of Liability.

SI.No. | Proprietor/Partner’s Nature of liability Details of liability

Name

14. Banker’'s Name:

Nature of Account Held : Account Number :

1. Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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15.

16.

17.

18.

19.

20.

21.

22.

Trade License Issued by Municipal : No.

Corporation / Nagar Panchayat

License Issued Under the : No.
Tripura Shops & Establishment Act

Food Staff License issued by the : No.
Competent Authority

Whether Citizen of India or Not (Y/N) :

Date :

Date :

Date :

PAN No.;

Sale of Goods : Last Quarter:

Date of first Taxable sale

Last Year:

Language to be used in maintaining accounts :

(Proprietor/Director/Partner/Secretary or any

authorised Person) hereby declare that the particulars given herein are correct and | hereby
apply for registration for value added tax.

Place :

Date :

Introduced By :

Date of Registration
Taxpayer’s Identification Number :

Amount of Security Paid : (Rs.)

Signature of Applicant

Designation & Seal

(Registered Dealer or Any Responsible Person)

FOR OFFICE USE ONLY

: Day

Month

Year

Bank Scroll No. :

Remarks, if any

Date
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FORM I
TR1PURA VALUE ADDED TAX ACT, 2004
Certificate of Registration
(Under Rule 12(1) of TVAT Rules)

Taxpayer’s Identification Number :

THIS IS TO CERTIFY THAT (Name)
(Status) carrying on business, under the trade name of
, whose principal place of business is situated at
has been registered as a dealer under section

of the TVAT Act, 2004.

The dealer is a (Economic activity code) :Manufacturer/importer/wholesaler/ reseller / seller
/ purchaser / re-purchaser." List of taxable items deals with :

SI.No. | Item Code | Description Reseller Manufacturer Importer

The dealer has additional place (s) of business as noted below :-
@)
(b)

The dealer ha s warehouse(s) at :-

Location of Factory, if any :-

The dealer has Income Tax Permanent Account No.

Name & address of Proprietor/Partners/Secretary/Managing Director
The dealer is liable to pay tax on and from .
The certificate is valid from until cancelled/suspended.

Date.....cooveeeeiieiiiiee e Superintendent of Taxes.
Charge :

* This certificate should be exhibited at a conspicuous place within the premises of the
Business and warehouse.

1. Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM IV
TRIPURA VALUE ADDED TAX ACT, 2004

Application Form For Registration Of Transporter, Carrier Or Transporting Agent
( Under Rule 17(1) of TVAT Rules )
Write clearly in black ink and use BLOCK LETTERS

To
Affix a Photograph
The Superintendent of Taxes of the Signatory
Charge :
1. Name of the Applicant :
2. Status of the Applicant (Proprietor, Director etc) :
3. Name of the Transporter, Carrier
Or Transporting Agent
4. Address of Head Office Tel. No.
5. Name and Address of Proprietor, Partner, Director etc.
SI.No. Name Father's Age Extent of Present Permanent
Name Interest in Address Address
the
Business
1 2 3 4 ) 6 7

6. Name(s) and Address of Other Piace(s) of Business in the State of Tripura and in other state if
any.

SI.No. Name Address
1 2 3
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7. Location and Address(es) of Godowns in Tripura]

Sl.No. Address of Godown
1 2
8. Particulars of Truck / Lorries in the Name of the Transport Company itself
SI.No. Registration No. with Transport Department Valid Up to
1 2 3

9. Particulars of Immovable Property Including Landed Property of Proprietors / Partners/ Director.

SI.No.

Details of Property

1

2

10. Bank Accounts of Transport, Proprietor, Partners and Director and nature of Account Hold.

SI.No. Name Name of Banker A/c Number and
Nature of A/c
1 2 3 4
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11. PAN Number of the Firm, Partner, Proprietor, Director

12. We keep our account in language and scrip in

Place : Signature of Applicant
Date : Designation & Seal

13. Introduced By (Registered Transporter or any Responsible Person)

FOR OFFICE USE ONLY

Date of Registration . Day Month Year

Registration Number

Amount of Security Paid ~ : (Rs.)

Bank Scroll No. : Date

Remarks, if any
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FORM V
TRIPURA VALUE ADDED TAX ACT, 2004
Registration Certificate of Transporter / Carrier / Transporting Agent
(Under Rule 17(4) of TVAT Rules)

Registration Number.

THIS IS TO CERTIFY THAT

whose principal place of business within the State of Tripura is situated at
has been registered as a Transporter/Carrier/Transporting Agent
under section the TVAT ACT, 2004 to operate the Transport business In Tripura
relating to taxable goods.

As on the day of registration, the Transporter/Carrier/Transporting Agent aintains Godown(s),
Branche(s) and Office(s) within the State of Tripura as well as outside Tripura:-

Godown (s)
Branch (s)

Office (s)

Name & Address of Proprietor/Partner/Directors.

Name Father's Name Present Permanent
Address Address

Date.......coevernnnnneen. Superintendent of Taxes
Charge
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FORM-X
TRIPURA VALUE ADDED TAX ACT,2004
Return Form
(For the dealers other than Composite dealers and dealers dealing in

item under Schedule-VIIl)
[Under Rule 18(i) of the TVAT Rules]

1. Taxperiod:-Month/Quarter...........ccovrennnrenineennn YEar....ciiiiinieeie e
2. Taxpayer's 1dentification NO............oiiee e
3. Nameofthe dealer:

4. Address:

5. Economic Activity Code - Manufacturer/lmporter/Seller/ Re-seller
(strike out which is not applicable)

6.  Purchase from outside the State :
(i) Taxable purchase (Non creditable purchase) :-

Sl. No. Tax rate Value MRP Value in case of Freight &
Medicine, Sanitary Other
Napkins, Surgical ltems etc. Incidental Cost
Total

(i) Non taxable purchase:-

Sl. No. ltem Value Freight & Other
Incidental Cost

Total
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Purchase within the State :
(i) Taxable purchase :-

Sl. Tax Value MRP Value in case of VAT Freight & Other
No. Rate (excluding VAT) Medicine, Sanitary paid Incidental Cost
Napkins, Surgical ltems etc
Total
(i) Non Taxable goods :-
Sl. ltem Value Freight & Other
No. Incidental Cost
Total
(iii) Capital goods :-
Sl. ltem Value VAT Paid Freight & Other
No. Incidental Cost
Total
Total Taxable Value (Excluding VAT) VAT Paid MRP in case of
Purchase Medicine etc.
[6(1)+7 ()]
Rs. Rs. Rs.
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9. Total Taxable sales :-

Sl. No. Sales Value VAT Payable
(excluding VAT)

(i). Total Sales

(if) Less : Exempt Sales

(@) Less-ltem under Schedule-lll

(b) Less : Export

(c) Less : Stock Transfer

(iif) Less : Inter State Sales

(iv) (@) Taxable Sales Within Tripura

(iv) (b) Less : Sales Return

(iv) (c) Taxable Sales

10. ** (i) Taxable sales (For goods purchased from outside the state or goods manufactured
within the State :
Sl. ltem Iltem Tax Value MRP Value in case of VAT
No. code description Rate | (excludingVAT)| Medicine, Sanitary Payable
Napkins, Surgical
ltems etc

Total

11.  Taxdue on account of sales(Current Quarter/Month) :-
{10(i) + 10(ii)}

12.
13.
14.
15.

16.

Interest due:

Total amount payable(11+12) :

Tax credit for goods purchased in the current Quarter/Month :

Tax credit carry forwarded from the previous period :

Tax credit for Capital goods :-
(i) Taxcredit claimed for capital goods purchased in the current return period :
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(i) Total tax credit allowed upto last return period :
(iii) Total tax credit availed upto last return period :
(iv) Taxcredit adjusted in the current return period :
(

(

v) Total tax credit availed upto current return period :
vi) Allowed tax credit carry forwarded :

17.  Total Tax Credit{14+15+16(iv)} :-

18. Excess tax credit availed , if any:-
Relevant period Amount Reason

19. Nettaxcredit(17-18) -

20. Tax payable to Government (13-19) :-
21. TaxCredit carry forwarded :-

[19-13 +16(vi) ]
22. Total amount payable: [Rs.

23.T.D.S. Certificate Rs. T.D.S.C No. & Date ID No. of DDO
24,122 -23]
Amount paid to Government Treasury RS..............covevveiviieiniieeeecvveeeeenn
(RUPEES......vveieeiiiiiiiee e, Jasper Challan No..........cccoceveviieiiccceni, Bank
ScrollNO.....coovvvvvvrrrenene datede

The above statements are true to the best of my knowledge and belief.

Date : (Signature of the dealer/
or authorized person)

NOTE:
**In case , number of commodities are more than the space provided, annex-
ure may be used.

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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1. Taxperiod:- Qr. ENding........cccoovvvvrinnne. Year.........c........
2. Taxpayer's Identification NO............ccovveeiiiiiieiiiiiiiiece,
3. Name ofthe dealer:
4. Address:
5. Economic Activity Code:- Re-seller.
6.  Particulars of goods purchased locally from registered dealers with value excluding tax:
Rate of tax Commodities Value VAT paid
Total
7. Total Sales turnover:
8.  Total sales turnover of zero rated items:
9. Turnover of taxable goods(7-8):-
10.  Composite tax payable:
Total taxable turnover Tax rate Tax payable
1. Interestdue
12.  Total amount payable(10+11):
13.  Total amount paid
14.  Amount paid to Government Treasury RS..........ccccoeeevvveeeeennnnn. asperChallanNo. .......cccccoeevveivvnnennn
Bank Scroll No. ............. dated..........oen
The above statements are true to the best of my knowledge and belief.
Dated:- (Signature of the dealer or authorized person)

FORM-XA
TRIPURA VALUE ADDED TAX ACT, 2004
Return Form for Composite Dealer
[ Under Rule 18(i) (a) of the TVAT Rules ]

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM-XB

TRIPURA VALUE ADDED TAX ACT, 2004
Return Form

(for dealers dealing in items under Schedule -VIlI)

[ Under Rule 18(i) of the TVAT Rules ]

Tax period :- Month/ Quarter...........ccccoee.... Year......ooovevvmenienenn

Tax payer’s [dentification NO...........ccoonnrn e

Name of the dealer :
Address :

Economic Activity Code :-

Total Sale:

Manufacturer/Importer/Purchaser/
Re-purchaser
(strike out whichever is not applicable)

SI.No.| Sales

Value(excluding VAT)

VAT Paid on purchase

i) Total sales

i) Less: Exempt sales

i) Less: Export

V) Less: Inter State sales

vi) Less: Salesreturn

(
(
(
(iv) Less: Stock transfer
(
(
(

vii) Sales within Tripura

Purchase from outside the State:

(non-creditable purchase)

Purchase within the State :

Sl ltems
No.

Tax
rate

Value excluding VAT

VAT payable

Total purchase(7 + 8)
Value (excluding VAT)

VAT paid
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10.

1.
12.
13.
14.
15.
16.
17.

18.
19.
20.
21.

22.

Tax payable :-

Total purchase VAT payable

Interest due, ifany :-

Total amount payable(10+ 11) :-

Tax credit for capital goods :-

Tax credit for goods purchased in the current quarter/month :-

Tax credit brought forwarded from the previous period :-
Total tax credit(13+14+15) :-

Excess tax credit, if any:-

Relevant period Amount Reason

Net tax credit (16-17) :-

Tax payable to Government Treasury (12-18) :-

Tax Credit Forwarded :-

Total amount payable :

Rs.
Amount paid to GOVErNMENt TreaSUIY RS.........cciiiiiiceeeeee e
(RUPEES....ccieieieiiiiiii ) as per Challan No...................... (Bank Scroll
o N dated........cccoonnnen.

The above statements are true to the best of my knowledge and belief.

Date:
(Signature of the dealer/
or authorized person)

Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM XI
TRIPURA VALUE ADDED TAX ACT, 2004
DEDUCTION CERTIFICATE
(Under Rule 7(4) of TVAT Rules )

Form of report relating to deduction of tax on account of works contract and for transfer of right to use goods.

1.

2.

3.

No ok

Name & address of the person

making the deduction.
Name & address of the person

from whom the deduction was made.
Particulars of deduction :
(@) Name of work

(b) Period to which it relates

(c) Whether the deduction is made for

works contract or for transfer of right
to use any goods.
(d) Gross amount payable to the person
from whom the deduction was made Rs.

(e) Details of Departmental recoveries, if any
(i) Rs.

(ii) Rs.

(i) Rs.

()  Details of amounts not liable to be taxed
(i) Rs.

(ii) Rs.
(il Rs.

(9) Breakup of taxable amount at different rate(s) of tax

Taxable Amount (in Rs.) Rate of Tax (%) Amount of Tax (in Rs.)

Total

Amount of tax deducted Rs.

Date of deduction

Amount deposited into the Government Treasury Rs.

Chaltan No./Cheque No. Date of deposit

Forwarded to the Superintendent of Taxes

Signature of the person making the deduction Date
Designation & Seal
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Whe

*a)

*b)

FORM XII
TRIPURA VALUE ADDED TAX ACT, 2004
(Under Rule 18(11} of TVAT Rules )

reas —

in the opinion of the undersigned it appears that your business is such as to render you liable to
pay tax under Tripura Value Added Tax Act, 2004;

And whereas you have failed to apply for registration and to furnish return of your turnover for the
period from. ......cccccveevcrrieiriiennes | (0TSRRI as required u/s. 24(2) of the said Act;

And whereas it appears that the sales and or purchases' of taxable goods have escaped
assessment in the assessment for the period from................ Lo R

And whereas, the sales and or purchases?of taxable goods have been under assessed for the
Period from ........cccvevervrereriieins {0

Any whereas, the taxable goods have been assessed at a lower rate in the assessment for the
period from.. .......ccoeceeeiennne {0 R :

And whereas, the deduction has been wrongly made in the assessment for the period from....
...................... {0 TS

And whereas, it appears to me to be necessary to make an assessment U/S.31(1) on the said
Act;

You are, therefore, directed to appear in person or by an agent at..........cccccoovviennne, (Place)
o] IO (date)....cvvrvvrrrnnn. | SR .(time) and there to produce, or cause there to be
produced, at the said time and place the return and the accounts and documents of your
business for the said period together with any objection which you may wish to prefer and any
evidence you may wish to adduce in support thereof.

In case of failure to comply with the terms of this notice you will be liable to summary assess-
ment and other penalties as per provisions of the said Act.

............................ Superintendent of Taxes

Place......cccoeervinnnne. Government of Tripura

* strike out phrase and paragraphs not applicable.

1,2 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM Xill

TRIPURA VALUE ADDED TAX ACT, 2004
ASSESSMENT ORDER SHEET
(Under rule 21(3) of TVAT Rules)

Name of Dealer (with complete address...........cocovvvvvviveciicecccccce e
Charge......cooeeeeecceeeeenae, Period ending..........ccooevviiiicennnns
Taxpayer’s Identification Number.............ccccooevrvenenen.
................................................ Sub-Division.

Record NO.......ccvvrreee

Branches

(a)

(b)

(c)

Share- (a) Partner:- Their names with Share -

(b) Member :- Their names with Share -
Turnover returned -
Name of commodities :-

(a) RS,
(b) RSt
(c) RS
(d) RS et s
(e) RS
(f) RS,

Books produced -

Section and sub-section under which assessment made -

Date Assessment order
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FORM XIV

TRIPURA VALUE ADDED TAX ACT, 2004

ASSESSMENT ORDER FORM
[ under rule 21(3) of TVAT Rules ]

Charge ......ccoovvvnenen. TiN
Nameofdealer.........cc..cccoevvvvineenns Record NO. ........ocvvveeeinnnn,
Address ... Periodending ......cccccovunne.

Turnover and Deduction

1. Turnover returned RS. v,
2. Tumoverdetermined 1 L.
Total value on account of
(@) Salesof
(b) Purchaseof
3. Deduct-
Amount, if any, refunded to customers, forgoods returned 1
4. Turnover
5. Tax payable on turnover of goods —
Item Detail Turnover Rate of tax Tax
TaxCredit L .
Net Tax Payable (5-6) I
Interest payable under Section 45(4) read with 1 L
Rules 30 upto the date of return (filling) / demand
9. PenalTaxU/S............ .l
10. Totalsumpayable 1
1. Amountalreadypaid
12.  NetBalancedue
Assessed under Section ............coceeveienee. ON i
Superintendent of Taxes
1 Substituted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM XV

TR1PURA VALUE ADDED TAX ACT, 2004
Notice of Demand Under Section 37
( Under Rule 27 of TVAT Rules)

You are hereby informed that for the return period endingon ...........cccocvevvvvienenen. the sum of
T as specified overleaf, has been determined as payable by you on account of
VAT, interest and penalty.

2. You are required to pay the amount on or before the .........cccocevvivcciiiiccnn, to Government
TrEASUNY .veveeeeeeeeciereceee e renenenas

3. Ifyou do not pay the amount of VAT on or before the date specified above, you shall be liable to
pay further interest with effect from the date commencing after the expiry of the aforesaid in
accordance with the provisions of Section 45(4) read with Rules 30.

4. Your are further informed that unless the total amount due, including the interest and the penalty
is paid by the above date, a further penalty will be imposed on you and certificate will be forwarded
to the Collector for recovery of the whole amount as an arrear of revenue.

5. The above demand may be paid by Bank draft or cheque with the Superintendent of Taxes as
payee.

Date.......ccoeenee. Superintendent of Taxes
Charge :
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FORM XV (REVERSE)
TRIPURA VALUE ADDED TAX ACT, 2004
( Under Rule 27 of TVAT Rules )

Charge......ccovvnienicreseeeees Taxpayer's Identification No. ..................
Name of Dealer..........ccoceeeieecccrceeecveinen Demand NO: ...c.cooeveeeieeecece
ADArESS ... Period ending .....cccoovveninnicnees
1. Turnover returned taxable at :- Value Tax credit
(Excluding VAT)
(Rs) (Rs)
@
@
@
2. Turnover determined taxable at :-
@
@
@
3. Total tax payable Rs.
4. Tax credit allowed Rs.
5. Taxdue(3)-(4) Rs.
6. Interest payable U/S. 45(4) read with Rs.
Rule
7. Penalty/Composition money Rs.
8 Total Sum payable (5) to (7) Rs.
. Amount already paid Rs.
10.  Net balance due (8) - (9) Rs.
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FORM XvI

TRIPURA VALUE ADDED TAX ACT, 2004
FORM OF APPEAL
[See rule 23(1) (v)]

Form of appeal against an order of assessment U/S...........ccccoooeeevviceniccvennn, or Penalty passed
UIS o of this Act.
To

The
The e day of v, 20. .
Date of order appealed against...........ccccceveevevveecesece e,
Name and designation of the officer who passed the order.............ccccovvvrrrinicininnen.
Period of asseSSMent from..........ccooeveririnnereeee, 1O e (Amount of
turnover determined)

(a) RS e

(b) RS.eieieereesieee

(¢ RS .

(d) RS,y

(e) RS.ceierenee

(f) RSt

Total RS,

(Enter here the name of commodity)
The petition Of........ccoceceeicceece e, Of s post
OffiCe. e District is follows :-

.............................. onturnover of Rs.............cccevevneneene. @S Shown above (Here enter the names
of commodities.)

2. Under Section .................. of Tripura Value Added Tax Act, 2004 as penal tax of
............................... has been imposed on your petitioner,

3. The notice of demand which your petitioner received on............ccccvveevenenns is attached hereto.

4. A certified copy of the order appealed against is attached.
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5. Your petitioner’s turnover, according to the provisions of the Act, of the business places situated
in the District (S) Of.......ccooevrevriiricrie, for the period from..........ococvvevnicniinccs to

Turnover of (a) RS.eirees
(b) RS
(c) RS
(d) RS
(e) RS..iereees
(f) RS e

Total turnover RS.......cooveevevveceienins

6.  Such turnover was the whole turnover of your petitioner during the period, Your petitioner has no
other turnover during the said period.

7. Your petitioner has made a return of his turnover to the office of...................... under Section 24
of the Act and has complied with all the terms of the notice served on him by
the..coee under Section...........c......... of the Act.

8. Your petitioner was prevented by sufficient cause from making the return required by section 24
or, had not reasonable opportunity to comply or was prevented by sufficient cause from complying
with the terms of the notice or from producing the evidence required under Section.......................
as more particularly specified in the statement hereto annexed.

9.  (Enter here the grounds on which you rely for the purpose of this appeal).

10. Your petitioner, therefore, prays that he may be assessed accordingly or that he may be declared
not to be chargeable under the Act or that the assessment may be set aside and/or demanded
10 For assessment or that the order of the ........cccooevvvvie imposing a
penal tax of RS........cccevvvevrninen. upon your petitioner may be set aside.

Lo the petitioner named above, do hereby declare that what is
stated herein is true to the best of my information and belief and that all tax due in respect of the
order of assessment appealed against has been paid under Treasury Challan
NO..overeree e dated ....ocvveivireinnn (or at least fifty percent of the tax/penal tax, assessed
as may be required by you, shall be paid by me before the appeal is entertained).

(To be signed by the dealer or by an agent duly authorised in writing in this behalf by the appellant).

* Here enter the names of Commaodities.
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FORM XVII
( Under Rule 29 of TVAT Rules )

NOTICE OF DEMAND UNDER SECTION 38 OF
TRIPURA VALUE ADDED TAX ACT, 2004

T0u sttt (Name)
.......................................................................................... (Address)

WhETEas..,......ccoevererveirerresessessesiesies (name of the defaulting dealer), a dealer having the place
of business at........cccooeviiii . and holding Taxpayer’s Identification
NUMDEL......oviiiiieieceee e under Tripura Value Added Tax Act, 2004 defaulted to pay arrears
under the said Act amounting to RS :........ccccovvvievnnnnes (RUPEES.......cocvericrerere );

And whereas it is now considered necessary to resort to the mode of recovery prescribed by
and under section 38 of the said Act;

You are hereby required under section 38 ol the said Act to deposit the said amount of
RS.coiiiiieian, (RUPEES .o ) or such sum as is due or may

become due by you to the said defaulting deal 3r or such sum as you hold or may subsequently
for or on account of the said defaulting dealer either in your name or jointly with any other person or
persons, whichever sum is less, within thirty days from the date of receipt of this notice or forthwith on
the money being due to the defaulting dealer, if such money becomes due to the said dealer after
thirty days from the date of receipt of this notice in the Government Treasury/Reserve Bank of India
A, under the head of account “0040-Sates Tax Receipts under Tripura
Value Added Tax Act, 2004 and to produce within a week from the date of such deposit a receipted
copy of the challan before the undersigned in proof of payment thereof;

Please note that any claim respecting the money in relation to this notice arising after the date
of this notice shall be void as against the demand contained in this notice;

Please also note that objection, if any, on the ground that the sum demanded or any part
thereof is not due by you to the defaulting dealer above named or on the ground that you do not hold
any money for or on account of the said defaulting dealer or on the ground that money demanded or
any part thereof is not likely to be due to the said dealer, or be held for on account of the said dealer,
may be filed before the undersigned within fifteen days from the date of service of this notice and
such objection, should be accompanied by a statement on oath to the above effect and you may
further be required to prove to the satisfaction of the undersigned the correctness of your objection on
a date to be intimated to you.

Please note further that on production of tho receipted challan in compliance with this notice
you shall be fully discharged from your liability to the said defaulting dealer to the extent of the
amount so paid.

Superintendent of Taxes
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In the event of your discharging any liability to the said defaulting dealer or to any of the
representatives or assigns after receipt of this notice, you shall be personally liable to the extent of
your own liability to the said defaulting dealer so discharged or to the extent of the said defaulting
dealer’s liability for any sum due under the whichever is less;

If you fail to make payment in pursuance of this notice, you shall also be deemed to be a
dealer in default under the Act in respect of the amount specified in this notice and further proceedings
may be taken against you for the realisation of the amount as if it were an arrear due from you under
the Act and this notice shall have the same effect as an attachment of a debt.

Copies of this notice are forwarded to :-

bbb (Name and address of
defaulting dealer)
ettt sttt (Joint holders, if any, of

the money forming the
subject matter of this notice)

SEAL
Assistant Commissioner
Superintendent of Taxes
AQArESS....veeeeeeeeeeeeeeeeeee,
Date.....o o
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FORM

Xvill

TRIPURA VALUE ADDED TAX ACT, 2004
CHALLAN FOR PAYMENT
(Under Rule 31 of TVAT Rules)

Tax / Penalty / Composition Money Paid To :

Treasury / Sub-Treasury Code :
DDO Code :

Name of the Bank :

Major Head : 0040
Sub-Major Head : 00
Minor Head : ......102

Tax Period :

Demand No. (if any) :

By Whom Name, TIN and Address of Payment on Account of Amount
Tendered the Dealer on whose behalf Deposited
money is paid (Rs.)
Tax
Penalty
interest
Composition
Money
Miscellaneous
Rupees (in words)

Challan No. & Date :

Signature of the Dealer or Authorised Person

FOR TREASURY USE ONLY
Scroll No. : Date of Receipt :
Received Payment of RS. .......cccccocoeeivicrciennnnns
(RUPEES....vievcteteece e ) in words
Signature of Signature of Accountant Signature of Treasury /
Treasurer Sub-Treasury Officer
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FORM XIX
TRIPURA VALUE ADDED TAX ACT, 2004

REGISTER OF DAILY COLLECTION

(Under Rule 31 (1) of TVAT Rules)

Chare :

Financial Year :

Month :

ADVANCE COLLECTION

syleway

pled unowy

NIL % JuswAed
ay) Bunjew Jajeap
JO SS3Ippe pue aweN

8)ep pue Jaquinu
uejieyo / Ainseal|

"ON pJooay

ON'IS

COLLECTION

[ejoL

SNoaue|edsI|

Asuow uonisodwon

Xe] |eusd

aoueApe
JO SS80X8 Ul puBWa(]

DEMAND

Isjea( Jo sweN

a)ep pue
"ON Uejieyn Ainseas)

Ja1siBay puewaq ay) Ul 'ON

ON'IS
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FORM XX
TRIPURA VALUE ADDED TAX ACT, 2004
REGISTER OF ASSESSMENT, DEMAND AND COLLECTION

(Under Rule 34(2) of TVAT Rules)

Financial Year :

Charge :

COLLECTION

DEMAND

TURNOVER

syleway

9jep B "ON Uejleyd

Junowy

"ON puewsq
/puewa( [ejoL

Asuow uonisodwon

Rjeuad /1saio1y|

puewaq 18N

80UBApY

(8oueApY JO UoioNpap
810J8q) puewsq

(esIm uInjey)
pauIwIB)a( Jenouin]

Ja|eaq Jo swep
'§ JaquinN uonedyiusp|
s Jokedxe]

"ON Xapuy|

ON'IS
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TRIPURA VALUE ADDED TAXACT.2004
Refund
(Under Rule 37(1) of TVAT Rules)

BOOK NO.....c.ovieeeeeeeee e

Voucher NO. @ ..ovevieeieeicecee e,

(Tax - Taxes under Tripura
Value Added Tax Act)

Refund Payable to

Assessment record No.

Date of order directing refund.

Amount of refund.

Challan No. and date
Original payment.

Signature of Superintendent.

Signature of receipient of the voucher .............

Date of encashment

FORM XXI

TRIPURA VALUE ADDED TAX ACT, 2004
Refund
(Under Rule 37(1) of TVAT Rules)

BOOKINO : ...

Voucher NO. v
(TAX-TAXES UNDERTRIPURA VALUE ADDED TAX ACT)
Orderforfundoftax

Treasury/Sub-Treasury

State Bank of India

Payable atthe........ccooeveeviiecccccc
Reserve Bank of India

To

The Treasury Officer

The Sub-Treasury Officer

The Agent, State Bank of India

The Agent, United Bank of India

1. Certified that with reference to the assessment record

2. Certified that the tax concerning which this refunds
given has been credited in the Treasury.

3. Certified that no refund order regarding the sum now
in question has previously been granted and this
order of refund has been entered in the assessment
record under my signature.

4. Please pay ... the sum of
RS (in words)
Seal Date.......ccovvvrerrirennnn, Place.......ccovvvene
...................................................... Superintendent
Received payment pay Rupees.............. only.
Claimant's signature Treasury
Officer-in-charge of the Sub-Treasury
The..ooerien, 20........

Accountant.
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FORM XXIV
TRIPURA VALUE ADDED TAX ACT, 2004
( Under Rule 48 and 51 of TVAT Rules )

SL. Numberof Form .........cccocevvecuennnes
To
The Superintendent of Taxes
Charge
In accordance with the provisions of Rules 48 and 51 of Tripura Value Added Tax Rules, 2005,1 /
We* hereby declare that the consignment detailed below is being imported into Tripura, by Rail/Air/
Steamer and apply for a permit to transport the same by road/by boat from the railway stations/
steamer station/post office/air port mentioned below :-
(1) Name and address of seller from whom purchased P
(2) Name and address of the consignee PO

(3) Place of Despatch s

(4) Name of railway station/ steamer station/ post office/ e
air port from where delivery will be taken

(5) Destination s

(6) Description of consignments

SI. | ltem | Description [ Quantity | Weight | Value | Consignor Railway Receipt/
No. | Code & Unit (Kgs) | (Rs.) | Invoice Bill of Lading/ Air
Note

No. Date | No. Date

Total value RS........ccvveriercncees (RUPEES......ovieiertiertieee e (in words)
(12) Remarks (if any) OSSOSO TP

I/'We hereby declare that |/We am/are registered under Tripura Value Added Tax Act, 2004, holding
Taxpayer’s Identification NO...........cccoveerriiriennes and the above statements are true to the best of
my/our knowledge and belief.
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I/'We also undertake to duly account for to you the disposal of the above goods when imported and
to pay tax on the sales thereof according to provisions of the said Act and the Rules made thereunder.

Name of the dealer in full ettt ettt
Address ettt
Signature and status of the applicant bbb

* Strike out which is not applicable.

PERMIT

No. :

hereby permit to take delivery / transport the consignment detailed above.

Seal Signature of the Superintendent of Taxes.
Date: CIrCle. e
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FORM XXV
TRIPURA VALUE ADDED TAX ACT, 2004
DECLARATION OF TAXABLE GOODS CARRIED BY TRANSPORTERS
( Under Rule 49(1) of TVAT Rules )
SI. Number of Form................

To
The Officer-in-Charge
Checkpost.
In accordance with the provision of section 67(2) of the TVAT Act, 2004 read with rule 49(1) of TVAT

Rules, 2005 I/We hereby declare thai the consignment, whose detail is given over leaf, is being
imported into/exported out of Tripura, by Road/Rail/Air/Steamer.

1. Registration Number of the Transporter

2. Whether consignment is imported into / : Import / Export
exported out of Tripura

3. Place of Despatch

4. Destination

5. Lorry Number

6. Manifest Number : and date

[If goods are sent out side the State indicate Permit No. :

the Permit No. and date authorising such Date :

export under Rule 54(6)] Form XXVII Serial No. :

i) I/ We hereby declare that the above statements are true to the best of my/ our knowledge.

ii) 1/ We also undertake to duly account for the transport of above goods and its delivery to registered
dealer on the basis of permit issued by the Superintendent of Taxes according to provisions of
the Tripura Value Added Tax Act, 2004.

Name in Full of the Transporter:
Address :

Signature and Status of the Applicant :

CHECK POST PERMIT
Checkpost Permit No. :
| hereby permit to transport the consignment detailed above across the barrier.
Seal Officer-in-charge
date :
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FORM XXVI
TRIPURA VALUE ADDED TAX ACT, 2004
(Under Rule 52(1) of TVAT Rules)

Intimation of Import of Taxable Goods.
Issued to : SL Number of Form..........ccceuu.e.
(Name of the dealer)
(Address of the dealer)
(Taxpayer's Identification Number)

Valid for transport from or across the notified station/or place, namely :

To

The Superintendent of Taxes/ Inspector®

Charge/Section*

Posted on duty at the notified station or place, namely...........cccccovvvrrrienenn.

In accordance with the provisions of Rules 52(1) of Tnpura Value Added Tax Rules, 2005, I/We*
hereby intimate that the consignment detailed below is to be imported into Tripura, by Rail/Air/Road
*crossing the notified area under Rule 68 of the said Rules at............cc.cccovenininnnes (here insert the
name of the notified area).

(@) Name and address of the seller from whom purchased
(b) Name and address of the consignee

(c) Place of Despatch

(d) Destination

(e) Description of consignments

Sl. | Item | Description [ Quantity | Weight | Value Consignor Railway Receipt/
No.|Code|[ & Unit (Kgs) (Rs.) | Invoice Bill of Lading/ Air
Note No.

No. Date No. Date

Total valug RS......c.veeeveievicce e (RUPEES.....oieecveeeececeecee e, (in words).
Mode of transport © ..o, Transporter : ......cccveeevvrisesrnnnn,
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I/'We hereby declare that I/We* am/are* a registered dealer under Tripura Value Added Tax Act,
2004 holding Taxpayer’s Identification Number as mentioned and the above statements are true to
the best of my/our* knowledge and belief.

I/'We* also undertake to duly account for to you the disposal of the above goods and to pay tax on the

sales thereof in accordance with the provision of the said Act.

Name of the dealer (infull) : .o

Signature Of the Applicant @ .o,
Date.....cccooveverrinen, Status of the applicant L
* Strike out which is not applicable.

CHECK POST PERMIT

Checkpost Permit No :

| hereby permit to transport the consignment detailed above cross the barrier

Date: oo Officer-in-Charge
...................... Checkpost
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To

The Superintendent of Taxes

Charge

FORM XXVII
TRIPURA VALUE ADDED TAX ACT, 2004
( Under Rule 55(1) of TVAT Rules )
(Application form for issue of permit for exporting taxable goods from Tripura)

SI.Number of Form.......coccovvvvvevennne.

In accordance with the provisions of Section 66 of the Tripura Value Added Tax Act, 2004 read with
Rule 55(1) of Tripura Value Added Tax Rules, 2005, !/We* hereby declare that the consignment
detailed below is required to be exported from Tripura, by Rail/Air/Steamer and apply for a permit to
transport the same by road/by boat from the railway station/steamer station/Post Office/Air Port
mentioned below :-

(1) Name, address and TIN under TVAT/Registration No. under CST
Act of the Applicant (in-case the applicant is not registered, details
of registered dealer from whom goods have been purchased)

(2) Name and Address of the consignee (Registration No. in case
consignee is a registered dealer under CST Act)

(3) Place of Despatch

(4) Name of railway station/ steamer station/ post office/ airport from
where goods will be sent

(5) Destination

(6) Description of consignments

Sl | Item
No. | Code

Description
& Unit

Quantity
(Kgs)

Weight
(Rs.)

Value
Invoice

Consignor Railway Receipt/
Bill of Lading/ Air
Note

No. | Date | No. Date

(7) Amount of TVAT/ CST paid (with Challan No. & Date)

(8) Details of ‘C’ Form / ‘F’ Form used for the consignment (if any)
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(9) Remarks (if any) TN
I/'We hereby declare that the above statement are true to the best of my/our* knowledge and belief.
I/'We have deposited the tax as per provisions of Tripura Value Added Tax Act, 2004.

I/We, registered under CST Act, 1956 vide NO..........ccocvvieieivciriieicseee s do hereby undertake to
duly account for the disposal of above consignment and pay tax as per provision of CST Act.

Name of the dealer (in full) L e ———————
Signature and status of the Applicant L e———————

"*Strike out which is not applicable. L e————

PERMIT

NO. & e
| hereby permit to transport the consignment detailed above.
Seal Signature of the Superintendent of Taxes
Date : Charge: .,
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FORM XXVIII

TRIPURA VALUE ADDED TAX ACT, 2004
PROCLAMATION FOR AUCTION FOR SALE
(Under Rule of 71 (5) of TVAT Rules)

NO. et Date ..o
Notice is hereby given for information of the general public and merchants and traders that

the under mentioned unclaimed goods which are lying at..................... (Place) will be sold by public

auction at.........cocoeveeveenieininn, (Place) on.......ccoveeerieciricirinnn, (S 1) I | (time).

2. Allintending bidders are invited to attend the auction sale.
3. The following are particulars of the goods, which shall be sold by auction.

4.  The auction will be governed under the following conditions :-

(@) The Superintendent of Taxes shall reserve the right to withhold the auction or to withdraw
any item from the auction at any time or stage without assigning any reason therefore,

(b) The goods will be put on open bid for auction and will be sold to the bidder if and when such
bid will be considered reasonable by the auctioning authority.

(c) The auction sale value must be paid in cash b} the higher bidder on demand immediately
on the spot after the bid is closed.

(d) The goods shall be removed by the successful bidder within 48 hours of the auction, otherwise
demurrage charges shall be levied @ Rs. 100/- (one hundred) per day irrespective of the
value and quantity of the goods.

(e) Rs, 200/- (Rupees two hundred) should be deposited by the intending bidder as security
money before commencement of the auction. The refund will be made immediately after
the close of the auction on the spot. However, the security money will be forfeited if the
successful bidder refuses to pay the value in cash or attempts to revoke or withdraw his
final bid.

()  The decision of the auctioning officer at the spot shall be final in all respects.

Superintendent of Taxes
Government of Tripura.
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FORM XXIX
TRIPURA VALUE ADDED TAX ACT, 2004
TAX INVOICE
[Under Rule 6(6} (i) of TVAT Rules ]

TAXINVOICE - Page - 1. Invoice Serial No. ..............
Date of ISSUE .......cccuevnnee.
Seller's Name :

Seller's Address :

Taxpayer's Identification Number(TIN) :

Seller's Telephone No. :

Buyer's Name :

Buyer's Address :
Buyer's TIN :

Buyer's Telephone No. :

Terms of sale : Cash- Cheque- Credit- Other Terms -
SI.No. | Item Code | Item Description | Quantity | Unit Price | Sale Price | Tax Rate | VAT
(Rs.) (Rs.) (%) | Payable
Total
ORIGINAL-BUYER Signature of Authorised Signatory.
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FORM XXIX
TRIPURA VALUE ADDED TAX ACT, 2004
TAX INVOICE
[Under Rule 6(6} (i) of TVAT Rules ]

TAX INVOICE - Page - 2. Invoice Serial No. ..............

Date of Issue ......ccv........
Seller's Name :

Seller's Address :

Taxpayer's Identification Number(TIN) :

Seller's Telephone No. :

Buyer's Name :

Buyer's Address :
Buyer's TIN :

Buyer's Telephone No. :

Terms of sale : Cash- Cheque- Credit- Other Terms -
SI.No. | Item Code | Item Description | Quantity | Unit Price | Sale Price [ Tax Rate| VAT
(Rs.) (Rs.) (%) | Payable
Total
1st copy - TAX CONTROL Signature of Authorised Signatory.
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FORM XXIX
TRIPURA VALUE ADDED TAX ACT, 2004
TAX INVOICE
[Under Rule 6(6} (i) of TVAT Rules ]

TAX INVOICE - Page - 3. Invoice Serial No. ..............
Date of Issue ......ccocveven....
Seller's Name :

Seller's Address :

Taxpayer's Identification Number(TIN) :

Seller's Telephone No. :

Buyer's Name :

Buyer's Address :
Buyer's TIN :

Buyer's Telephone No. :

Terms of sale : Cash- Cheque- Credit- Other Terms -
SI.No. | Item Code | Item Description | Quantity | Unit Price | Sale Price | Tax Rate| VAT
(Rs.) (Rs.) (%) | Payable
Total
2nd copy - SELLER Signature of Authorised Signatory.
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FORM XXX
TRIPURA VALUE ADDED TAX ACT, 2004
CREDIT NOTE
[ Under Rule 6(6) (ii) of TVAT Rules |

CREDIT NOTE - Page -1. Credit Note Serial No.
Date of Issue

1. Seiier's Name :

2. Seller's Address :

3. Taxpayer's Identification Number (TIN) :

4.  Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :
Credit Note

ORIGINAL-BUYER Signature of the Authorised Signatory
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FORM XXX

TRIPURA VALUE ADDED TAX ACT, 2004
CREDIT NOTE

[ Under Rule 6(6) (ii) of TVAT Rules |

CREDIT NOTE - Page -2.

1. Seller's Name :

Credit Note Serial No.
Date of Issue

2. Seller's Address :

3. Taxpayer's Identification Number(TIN) :

4. Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :
Credit Note

1st Copy - TAX CONTROL

229

Signature of the Authorised Signatory



FORM XXX

TRIPURA VALUE ADDED TAX ACT, 2004

CREDIT NOTE

[ Under Rule 6(6) (ii) of TVAT Rules ]

CREDIT NOTE - Page -3.

1. Seiier's Name :

Credit Note Serial No.
Date of Issue

2. Seller's Address :

3. Taxpayer's Identification Number(TIN) :

4. Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :
Credit Note

2nd Copy - SELLER
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FORM XXXI

TRIPURA VALUE ADDED TAX ACT, 2004

DEBIT NOTE

[ Under Rule 6(6) (iii) of TVAT Rules |

DEBIT NOTE - Page -1.

1. Seiier's Name :

Debit Note Serial No.
Date of Issue

2. Seller's Address :

3. Taxpayer's Identification Number(TIN) :

4. Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :
Debit Note

ORIGINAL - BUYER
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FORM XXXI

TRIPURA VALUE ADDED TAX ACT, 2004

DEBIT NOTE

[ Under Rule 6(6) (iii) of TVAT Rules ]

DEBIT NOTE - Page -2.

1. Seiier's Name :

Debit Note Serial No.
Date of Issue

2. Seller's Address :

3. Taxpayer's Identification Number(TIN) :

4. Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :

Debit Note

1st Copy - TAX CONTROL
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FORM XXXI

TRIPURA VALUE ADDED TAX ACT, 2004

DEBIT NOTE

[ Under Rule 6(6) (iii) of TVAT Rules ]

DEBIT NOTE - Page -3.

1. Seiier's Name :

Debit Note Serial No.
Date of Issue

2. Seller's Address :

3. Taxpayer's Identification Number(TIN) :

4. Seller's Telephone No. :

5. Tax Invoice No. :

6. Date of Issue :

7. Taxable Value shown on the Tax Invoice :

8. Correct Taxable Value :

9. Difference Amount (7 - 8) :

10. Tax Charged on Difference Amount :

11. Brief Explanation for Issuing of the :

Debit Note

2nd Copy - SELLER
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FORM XXXII
TRIPURA VALUE ADDED TAX ACT, 2004
CLOSING STOCK INVENTORY

[ Under Rule 6(2) (c) of TVAT Rules]

Name of the dealer :
Address :

Taxpayer’s Identification Number :
[under ttieTripura Value Added

Tax Act 2004]

Rate of [ Serial | Name | TIN [ Invoice/ | Item | Quantity / | Purchase | Aggregate

tax No. and Bill No. Number | value purchase
Address with date (including | price for
of the tax individual tax
Selling (Rs.) rates
dealer [sub total of (8)]

(1) 2) (3) 4) (5) (6) (7 (8) (9)
Grand Total

Certified that the details given above are true to the best of my knowledge.

Date . Signature

Name :

Status :
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FORM XXXIII
TRIPURA VALUE ADDED TAX ACT, 2004
APPLICATION FOR REFUND
[ Under Rule 35(2) of TVAT Rules ]

Charge No. :
Dated : / /
Dealer’'s TIN :

Dealer's Name :

Address

Period of Assessment
for which Refund Claimed

Details of Payment :

Date of Treasury / Bank Challan/ Scroll Amount
Payment No.

Amount of Refund Claimed :

Grounds on which Refund Claimed :
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FORM XXXIV
TRIPURA VALUE ADDED TAX ACT, 2004
INDEMNITY BOND
( Under Rule 53 of TVAT Rules)

Know all men by these presents |

Slo. registered dealer under the Tripura VAT Act,
2004 under the TIN (hereinafter called the Obligor is / are held and firmly
bound unto Government of Tripura (hereinafter called the Government) in sum of

(in figures) Rupees (in words) well and truly to be paid to the Government

on demand and without demur for which payment to be well and truly made | bind myself and my
heirs, executors, administrators, legal representatives and assign / We bind ourselves, our successors
and assign and the person for the time being having control over our assets and affairs.

Signed this day of Two thousand and .
Whereas rule 53 of the Tripura VAT Rules, 2005 requires that in the event of a blank of a duly completed
form of declaration is lost while it is in the custody of the dealer or in transit to the selling / purchasing
dealer, to furnish an indemnity bond to the authority from whom the said form was obtained.

And whereas the obligor here is such dealer, and whereas the obligor has lost the declaration in Form

bearing No. which was blank / duly completed, and was issued to
him by ( Name and destination of the authority) in
respect of the goods mentioned below (hereinafter referred to as the “FORM”.

SI.No. No. of Bill/ Date Description of Quantity Amount
invoice challan goods

(1) (2) (3) (4) (5) (6)

Now the condition of the above written bond of obligation is such that the obligor shall in the event of
aloss suffered by the Government (in respect of which the decision of the Government or the authority
appointed for the purpose shall be final and binding on the obligor) as a result of the misuse of the
form.

Pay to the Government on demand and without demur the said sum of Rs.
Rupees .(in words) and shall otherwise indemnify and keep the Government
harmless and indemnity against and from all liabilities incurred by the Government as a result of the
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misuse of such form. Then the above written bond or obligation shall be void and of no effect but
otherwise shall remain in full force, effect and virtue. The obligor further undertakes to mortgage /
charge, the properties specified in the schedule hereunder written by execution of proper deed or
mortgage / charge for the payment of the said sum whenever called upon to do so by the assessing
authority.

SCHEDULE
( Give details of the properties mortgaged / charged }

And these presents also witnesseth that the liability of the obligor hereunder shall not be impaired or
discharged by reasons of any forbearance, act or omission of the Government or for any time being
granted or indulgence shown by the Government or by reason of any change in the constitution of the
obligor in cases where the obligor is not an individual.

The Government agrees to bear the stamp duty if any, chargeable on these presents,
In witness whereof the obligor has set his hand / has caused these presents executed by its

authorized representative, on the day, month and year above written.

Signed by the above named obligor
In the presence of -

2. Obligor’s signature

Accepted for and on behalf of the Government of Tripura by name and designation of the officer duly
authorised in pursuance of article 299(1) of the Constitution to accept the bond and on behalf of the
Government of Tripura.

In the presence of -

1.
2. (Name and Designation of the Officer)

237



FORM XXXV
( Under Rule 21(2) of the TVATRules )
No. F.
GOVERNMENT OF TRIPURA
OFFICE OF THE SUPERINTENDENT OF TAXES
CHARGE

Dated, the

NOTICE UNDER SUB-SECTION (1) OF SECTION 31 OF THE TRIPURA VALUE ADDED TAX
ACT, 2004 ( ASSESSMENT).

.................................................. (address)
.................................................. (Taxpayer’s Identification No.)

In order to enable me to satisfy myself whether the returns filed by you under section 24 of the
Tripura Value Added Tax Act, 2004 for the month / quarter ending is correct and complete.

Whereas, you are liable to pay tax under the Tripura Value Added Tax Act, 2004 having not
applied for registration under section 24 of the Act for the month / quarter ending by the
due date;

Whereas, | have reasons to believe that detected scrutiny of the returns for the month / quarter
ending filed by you is necessary;

You are hereby, requested to attend in person or by an agent at my office at on

(date) at (time) A.M.P.M. and these to produce or cause to be produced the
accounts and documents specified relating to your turnover of sales and / or of purchase for the
aforesaid period and any other evidence on which you may rely in support of the said return.

Date
Place

Superintendent of Taxes
Government of Tripura
Charge —

Particulars of accounts & documents to be produced :-

(1) Cash book, (2) Ledger(General and Personal), (3) Journal, (4) Bill register, (5) Cash/ Credit memo,
copies of bill, (6) Tax invoice, (7) C- foils of form ‘C’ / ‘F, (8) Purchase register, (9) Copies of permits,
(10) Sale register, (1t) Final accounts & balance sheet efc.
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FORM XXXVI
TRIPURA VALUE ADDED TAX ACT, 2004
No. F. .
GOVERNMENT OF TRIPURA
OFFICE OF THE SUPERINTENDENT OF TAXES
CHARGE-

Notice under section 32(1) of The Tripura Value Added Tax Act, 2004
read with Rules 21(5) of the Rules thereunder.

Whereas, from the information | posses, it appears that you are liable to pay tax for the period
to under the Tripura Value Added Tax Act, 2004;

Whereas, notwithstanding your liability to pay tax under the said Act, you have failed to get
yourself registered;

You are hereby directed to attend in person or by an agent to appear before the undersigned
at his office at on at A.M/P.M. and to produce or
cause to produce* records and documents for the period as mentioned above.

In case of failure to appear on the fixed date and time, | shall assess you to the best of my
judgement.

Date

Place Superintendent of Taxes
Government of
Tripura Charge
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FORM XXXVII
TRIPURA VALUE ADDED TAX ACT, 2004
PURCHASE STATEMENT
[ Under Rule 16(7) of TVAT Rules ]

1. Charge : Tax Period : Month/Quarter : Year:

2. Dealer's TIN :

3. Name of the Dealer :

4. Address :

5. Details of Purchase of Taxable Goods

SI. | Seller's| Seller's |Purchase| Purchase Total Amount | VAT [ For Office Use(Detail of
No. TIN | Name [ofgoods | capital of | Invoice | Excluding Tax Credit Payable
for goods Involved VAT To the Dealer)

No. of [ Installments
Installment| Amount

Total

Date (Signature of the Dealer or Authorised Person)
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FORM XXXVIII
TRIPURA VALUE ADDED TAX ACT, 2004
SALES STATEMENT
[ Under Rule 16(7) of TVAT Rules ]

1. Charge : Tax Period : Month/Quarter : Year:

2. Dealer's TIN :

3. Name of the Dealer :

4. Address :

5. Details of Sales of Taxable Goods

SL.No. | Purchaser’s TIN Purchaser's Total Amount VAT Remarks
Name Invoice | Excluding
Involved VAT
Total
Date (Signature of the Dealer or Authorised Person)
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FORM XXXIX
TRIPURA VALUE ADDED TAX ACT, 2004
[ Option under sub-rule (8) of rule 6 of TVAT Rules ]

To
The Superintendent of Taxes,
Charge -

l, (Name of the dealer) (Address) holding
Taxpayer’s Identification Number (TIN) under the Tripura VAT
Act, 2004 hereby give the option for payment of a lump sum in lieu of tax by way of composition for
the year . For that purpose | heresy declare that | am dealing in goods declared tax
free under section or/ and goods being purchased by me from other registered dealers
after payment to them of tax under section of the said Act and that my turnover in a

year has ordinarily been less than rupees ten lacs.

2. | shall furnish returns for the period specified in rule of the Tripura VAT Act, 2004
from the date on which the option given by me stands revoked under the provisions of sub-section
of section of the said Act.

Signature of the dealer

Place

Date
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FORM XL
TRIPURA VALUE ADDED TAX ACT, 2004

Declaration in respect of Manager or other officers / charge of Manager or other Officers under
subsection (1) of section 54 of the Tripura VAT Act 2004 read with rule 17(2) (g) of the Tripura VAT
Rules.

To
The Superintendent of Taxes
Charge

In accordance with the provisions of section 54(1) of the Tripura Value Added Tax Act, 2004
read with Rule 17(2) (g) of the Tripura Value Added Tax Rules, 2005, | / We hereby declare :hat the
person detailed below has been appointed as (designation) of this firm.

1. Name & address of the dealer

Taxpayer’s Identification number

2
3. Details of the person appointed as (designation)

(@) Name (in block letters)

(b) Father's Name

(c) Age Sex (M/F) Nationality

(d) Present address

(e) Permanent address

(f) Date of appointment

(g) Signature of the person appointed

Date.....cccovvneee. Signature of the Tax Payer or
Authorized signatory.
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FORM NO. XLI
TRIPURA VALUE ADDED TAX ACT, 2004
[Under Rule 6 (6)(iv) of the TVAT Rules, 2005]

Purchase Voucher

Serial No.

Date:
1. PUICNESEI S NAME:. .. .ii ettt ceee et ettt e
2. PUIChASEr'S @UUrESS ... veiiie ceeeei e et
3. Taxpayer’s Identification NUMBEr(TIN)...........ooiiicecscsese e
4. Purchaser's TElephone NO..........ccoies eviiiiiiii i b eee s
B SElEI'S NAME......eiiiiiiii it e e
B.  SElErS AAUrESS. .. .c.vviieiiiiie ettt et e et e et e e e et e e e e e
T 1= o I USRS
8. Seller's TElePhONE NO.........eeiiiic e e
9.  Terms of purchase cash /cheque / credit/ other forms:
SI. No. ltem ltem Quantity Unit Purchase Tax VAT payable
code description price price rate
1. 2. 3. 4, 5. 6. 7. 8.
Total VAT payable : Rs.

Signature of Seller/ Signature of Purchaser/
Authorized signatory Authorized signatory

Ist Copy :- Tax Control

The name and address of printer
Istand Last serial No.

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM NO.XLI

TRIPURA VALUE ADDED TAX ACT,2004
[ Under Rule 6 (6)(iv) of the TVAT Rules,2005 ]

Purchase Voucher

Serial No. :-

1 PUIChESEI'S NAME:......eiiiii et ettt e e e
2. PUMChASEI'S AAArESS ... .uuiiie e et
3. Taxpayer's Identification NUMDEr(TIN).........cooirrrirnees e
4. Purchaser's Telephone NO.........cccciie vt e a e e e e e e
T T V- T TP
B.  SElEr'S AAUrESS. .. ... veie ittt e
7o SEUEIS TIN. ..ttt eeeeeann et e e e e e ntb e e e e e e nnereeeeeane
8. Seller's TEIBPNONE NO........oiiiiiiiiiiis e
9.  Terms of purchase cash /cheque / credit/ other forms:
Sl. No. ltem ltem Quantity Unit Purchase Tax VAT payable
code description price price rate
1. 2, 3. 4, 5. 6. 7. 8.

Total VAT payable : Rs.
Signature of Seller/ Signature of Purchaser/
Authorized signatory Authorized signatory
2" Copy:- Purchaser

The name and address of printer

Istand Last serial No.

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).




FORM NO.XLI
TRIPURA VALUE ADDED TAX ACT, 2004
[ Under Rule 6 (6)(iv) of the TVAT Rules, 2005 ]
Purchase Voucher

Serial No :-

Date -
1. PUIChESEI S NAME:. ... .oi it et ettt ettt e e e
2. PUMChASEI'S AUArESS ... eeiiiis ceeeiiiii et ettt e e e e
3. Taxpayer’s Identification NUMBEr(TIN)..........ooiiiieiececeee e
4. Purchaser's TElephone NO..........ccoiis eviiiiiiiiis e e aaeaeaees
B SEIEIS NAME......eiiiiiiii et e e
B.  SElErS AAUrESS. .. .vviieiiiie et ettt
T 1= o I SO PPPRR
8. Seller's TElePhONE NO.........uiiiiiiiit e
9. Terms of purchase cash /cheque / credit/ other forms:
Sl. No. ltem ltem Quantity Unit Purchase Tax VAT payable
code description price price rate
1. 2. 3. 4, 5. 6. 7. 8.
Total VAT payable : Rs.
Signature of Seller/ Signature of Purchaser/
Authorized signatory Authorized signatory

39 Copy:-Seller.

The name and address of printer
Istand last Serial No.

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM - XLII
TRIPURA VALUE ADDED TAX ACT, 2004
ANNUAL PURCHASE STATEMENT
[ Under Rule 16 (4) of the TVAT Rules, 2005]

Charge No. - Year

Name of the dealer

Address

Tin
SI. Seller's name Seller’s Purchase Rate of Amount VAT paid
No. Tin of goods VAT excluding against

for VAT purchase
1 2 3 4 5 6 7
Total ...

Certified that the details given above are true to the best of my knowledge.
Date

Signature

Name :

Status:

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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FORM - XLIII
TRIPURA VALUE ADDED TAX ACT, 2004
ANNUAL SALE STATEMENT

[ Under Rule 16 (4A) of the TVAT Rules, 2005 ]

Charge No. - Year
Name of the dealer
Address
Tin
Sl. Purchaser’s Purchaser’'s | Rate of | Sale Value VAT CST |[Value of
No. name Tin VAT excluding payable | payable| Stock
VAT/CST Transfer
1 2 3 4 5 6 7 8
Total...

Certified that the details given above are true to the best of my knowledge.

Date Signature

Name :

Status:

1 Inserted vide the TVAT (First Amendment) Rules, 2011 (w.e.f. 17-08-2011).
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Registered No. N. E. 930.

GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Wednesday, August 17, 2011 A. D., Sravana 26, 1933 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc,

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-1(43)-T AX/2005(P-1) Dated, Agartala, the 16™ August, 2011.

NOTIFICATION

In exercise of powers conferred inder section 87 of the Tripura Value Added Tax Act, 2004
{Tripura Act No. 1 of 200%5), the State Government hereby makes the following rules to amend
the Tripura Value Added Tax Rules, 2003; namely, -

1. Short title and commencemeént. —

(1) These rules may be.called the Tripura Value Added Tax (First Amendment) Rules, 2011.

(2) They shall come into force from the date of their publication in official gazette.

2. Amendment of rule-2;:-

{i) In the Tripura Valite Added Tax Rules, 2005(herein afier referred to as the
principal Rules) in clause(xii) ©f Rule-2, for the words “sells” the words “sells and purchases”

and forthe word “Sales’ the words “sales and purchases” shall be substituted.,

(ii) In clause (xvi), for the word “sale” the words “sale and purchase” shall be
substituted.
3. Amendmentof ride-3:-

(¢4 Insub clause (1) of clause (8) of rule 3 of the principal rules, for the word “sale”

wherever it occurs, the words “sale and purchase” shall be substituted.

(i) In sub clause (ii) of clause (a) of rule 3, for the words *“sales or supplies” the

word “sales or supplies or purchases” shall be substituted.
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4. Amendment of rule-4;-

@) In Rule 4 of the Principal Rules, after sub-rule (6), the following shall be inserted,

namely;-

“Provided that the dealers dealing in items as mentioned in Schedule —VIII shall be
eligible for Input Tax Credit subject to the condition that the dealer shall produce original

purchase voucher in form - XLI”.

(i)  In sub-rule (7) for the words “tax invoice” wherever it occurs, the words, “tax

invoice / purchase voucher” shall be substituted.

(iii)  In clause (¢) of sub-rule (7) for the words “selling dealer” , the words “selling

or purchasing dealer” shall be substituted.

s. Amendment of nide-6;-

(i) In sub-rule (1) of Rule 6 of the principal rules, for the word “sale”, the words
“purchase of taxable commodities as mentioned in Schedule-VIII and sale” shall be

substituted.

¥
(i) In sub-rule (3), for the words “the tax invoice”, the words “the tax inveice or

purchase voucher” shall be substituted.

(iii) In sub-rule (4), for the words “inadmissibility of invoice”, the words “inadmissibility

of invoice or purchase voucher” shall be substituted.
(iv) In sub-rule (5), for the words “inveice/invoices” wherever they occur, the words

“invoice/invoices or purchase vouchers ” shall be substituted .

(v} After clause (iii) of sub-rule (6) of the principal rules, the following shall be inserted,
namely,-
“(iv) The purchase vouchers referred to in sub-section (2) of Section 50A shall be in
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6. Amendment of Rule-7:-

(i) In sub-rule (1) of Rule 7 of the principal rules, for the figure “4%7”. the words “VAT
at the rate as notified by the Government from time to time” shall be substituted and after the
words “such works contract” the words “provided that till the Government notify the rate,

the prevailing rate shall continue” shall be added.

(i) In sub-rule {2) of Rule 7 of the principal rules, for the words “equal to four
percentum”. the words “at the rate as notified by the Government from time to time” shali
be substituted and after the words “such transfer of right” the words “provided that tili the

Government notify the rate, the prevailing rate shall continue™ shall be added.

7. Amendment of Rule-14:-

(i) In sub-rule (1} of Rule 14 of the principal rules, after the words “The Tripura Sales
Tax Act, 1976”. the words “or The Tripura Purchase Tax Act, 1990” shall be added.

(i} In sub-rule (2). after the words “The Tripura Sales Tax Act”, the words “or The

Tripura Purchase Tax Act, 1990 shall be added,

(ili) In clause (a) of sub-rule (4). after the proviso the following shall be inserted. namely.-
“Provided further that the provisions of clause (a) of this sub-rule shéll not be

applicable in case of dealers dealing in the items under schedule-VIII™.

8. Amendment of Rule - 16:-

In sub-rule (4) of Rule 16 of the Principal Rules after the words “an annual statement”
the words “of purchase in Form XLI1» shall be-inserted & the words “showing the name and
registration certificate number, if any, of sellers from whom goods were purchased during
such year and total amount of purchases made and tax paid or payable against such

purchases during such year” shall be deleted.
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9. Insertion of sub-rule(4A) in Rule-16:-
After sub-rule (4) of Rule 16 of the principal rules, the following shall be inserted.

namely,-

“(4A) Every registered dealer dealing in the items under ‘Schedule —~VIII’ shall. within
sixty days from the closing of the accounting year, submit before the Superintendent of

Taxes. an annual statement of sales in Forim — XL111".

10. Amendment of Rule-18:-

(i)  For sub-rule ( 1) of Rule-18 of the principal rules. the following shall be substituted.

namely.-

“{ 1) Every registered dealer shall furnish retum of turnover of taxable goods under section
24 ol the Uripura Value Added Tax Act. 2004 to the Superiniendent of Taxes in the

following forms:

(a) In Form-X by the dealers other than dealers as mentioned in (b) and (c) below.
(b) In Form-XA by the Composite dealers.

(c) In Form-XB by the dealersadealing in items under Schedule ~V1I1L

Explanation :

Dealers dealing in items under Schedule -- VIII and also in other items, shall furnish

return bothuin Form X & XB as applicable™

(i) In clause (¢) of sub-rule - (IV). after the words “cash memos™ and before the words
“counterfoils of all related CST Forms” the words. “purchase vouchers” shall be

inserted.
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Insertion of new rule 19A

After Rule 19 of'the principal rules. the following shall be inserted namely.-

“19A. Deduction of purchase price of goods returned or rejected from computing gross
turnover - of purchases for -subsequent  return period in respect of items under

schedule - VI -

Wherein, any goods are returned by a dealer to a seller within three months from the
date of purchase, during or following the periods in which such goods were purchased, such
registered dealer may, while furnishing return under Rule-18, deduct the purchase price of
goods in respect of which due tax was paid by the dealer during the earlier period from his

gross turnover of purchases of goods™.

Amendment of Rule-42:-

() in clause (ii) of sub-rule (1) of Rule 42 of the principal rules, for the words “tax
invoice™ the words *“tax inveice or purchase voucher” and for the word “seller™ the words

“seller or purchaser” shall be substituted,

{1} In glause (iih) of sub-rule (1), for the words ~tax invoice”, the words “tax

invoice or purchase voucher” shall be substituted.

(i) In sub-rule (2). after the words “tax invoice™. “the punctuation apd words,

*, purchase voucher » shall be inserted.

(iv) Atter clause (iv) of subsrule (3). the following new clause shall be inserted.
namely.-

“(vy Every dealermaking purchase of goodsias mentioned in Schedule Vil shall

provide the seller a purchase voucher as mentioned in Section 50A and maintain accounts of

such purchase™.

. Amendment of Rule-43 :-

(i) Inthe heading of Rule 43 of the principal rules. after the. words “TAX INVOICE”.

the punctuation and the words. *, PURCHASE VOUCHER?" shall be inserted.
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(ii) Insub- rule (1), for the words “tax invoice” the words *tax invoice or purchase

voucher” shall be substituted.

(ifi) In sub-rule (2). for the words “tax inveices” the words “tax invoices or purchase

vouchers™ shall be substituted.

14. “Amendment of Rule-45:-

In sub-rule (3) of rule 45 of the principal rules. after the words *“tax invoices™ the words

and punctuation */ purchase vouchers” shall be inserted.

15. Amendment of Rule-71:-

(i) It sub-rule (3} of Rule 71 of the principal rules, after the words *tax invoice™ the

purictuation and words %, purchase voucher “.shail be insened

(ii} In subsrule(5). for theswords “fifteen days” appearing in the second line, the words

“one month” shall be substituted.

16. Amendment of Forms:-

{0 In Si. No.ll of Form [, in Econgmic Activity - Code. after the word “seller” the
punctuation and the words “ / purchaser / re-purchaser” shall be inserted along with the

existing codes.

(1) In Form 1L, in Economic Activity Code after the word “seller’ the punctuation and the

words */ purchaser / re-purchaser” shall be inserted along with the existing codes.

(i) “In Form [H, in column 4. after the word “sold” the punctuation and the word
“/purchased™ shall be inserted and in eolumn S. afier the word Yretailer”. the punctuations and

the words * / purchaser / re-purchaser™ shall be inserted. .

{iv) (a) The existing Form-X shall be replaced by a new Form-X appended to these rules to
be used by the dealer other than composite dealers and dealers dealing in items under Schedule -

V111 {at Annexure — A)

T
‘,ga’,/"’
.
e

e

.

.
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(b) A new Return Form, “Form-XA" as appended to these rules for composite dealers

shall be inserted. (at Annexure — B)

(¢} Anew Return Form,; “Form-XB” as appended to these rules shall be inserted for use

by the dealerdealing in items contained in Schedule-VIII, (at Annexure — C)

v) (a) In Form-Xll. in clause (b) after the word *sales” the words “and or purchases”

shall be inserted.

(b) In Form XII, in clause (¢) after the word “sales™ the words “and or purchases ”

shall bhe inserted.

(vi) For the existing “Form-XIV" in the principal rules, a new “Form-XIV" appended to these

rules shall be substituted. (at Annexure — D)

{vil) A new “Form XLI" appended 1o these rules, as purchase voucher for use by the dealer

dealing inthe items under Schedule VIII shall be inserted. (at Annexure — E)

{viii) A new “Form — XLII” is appended to these rules. as annual purchase statement for use
by all the dealers except the dealers dealing inthe items under Schedule VIII shall be inserted.

(at Annexure — F}

{ix) A new “Form — XLIH" is appended tg these rules. as annual sales statement for use by ali

the dealers dealing in the items under Schedule V111 shall be inserted. (at Annexure - ()

By order of the-Governor,

%ﬁ\ t

Commissioner & Secretary to the
Government of Tripura
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TRIPURA VA

FORM-X

LUE ADDED TAX ACT,2004
Return Form

(For the dealers other than Composite dealers and dealers dealing in item

1. Tax period:-Month / Quarter

under Schedule-VI1H

{Under Rule 18() of the TVAT Rules]

..........

2. Tax payer’s Identification No...... o i, K

3. Name of the dealer:

4. Address:

8. Economic Activity Code:-

Manufacturer/lmporter/Seller/ Re-seller
{strike out which.is not applicable)

6.Purchase from- outside the State:

i) Taxable purchase (Non creditable purchasey -

MRP Value in case of

Freight &

Value

;:.i; Tax rate Value ﬁedi,‘g:’gamfﬁ:& Other
’ (NRp KInS, Surgl Tncidental Cost
Items etc. ‘}
|
Total =
_{ii}Non taxable purchase:- _ L
Si. No. Item Freight & Other |

Incidental Caost

7.Purchase within the State:-

(i) Taxable goods:-

Sk
No. |

. Value
Tax . ‘
rate (excluding |

VAT)

MRP Value in ¢ase of
Medicine, Sanitary
Napkins, Surgical Items
ete.

VAT
paid

Freight & Other
Incidental Cost
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(ii) Non taxable goods:-

Freight & Other

Sl s “ém Value Incidental Cost

i
U . e e e e e e
é
|

Total J

(iiiy Capitak'goods :-

SL No Tte Value Freight & Other
B m (excluding VAT) | VAT paid Incidental Cost
Total | ¢
8. Total Taxable Value (Excluding VAT) VAT paid MRP in case of
Purchase Medicine ete.
[6()+7 ()] " Rs. Rs. Rs.
!

9.Total taxable sales:-

Value

SI. No. Sales (excluding VAT)

VAT Payable

(i) Total sales

(ii)  |Less:Exemptsales
_(a) |Less-Item under Schedule - [11
_(b) Less-Export
(o) Less-Stock transfer

(iii)  |Less:Inter State sales
(iv) (a) | Taxable sales within Tripura

(iv) (b) | Less :Sales return
(iv) (¢) | Taxable sales

TIPSV OR SR S
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10.**(i) Taxable sales( For goods purchased from outside the State or goods

manufactured within:the State):-

: T B MRP Value in case of
SL | Item Item Tax Value Medlc.mes Samfary VAT
No - code | description | rate (excluding  Napkins, Surgical payable
VAT) Items ete )
Total: B B

**(ii) Taxable re-sales (For goods purchased within the State) :-

Sh ftem Item Tax ; (e;;iiléieu M;edic% e, ;} anifary
No. code description  rate .\«’A‘}"} g Napi;zns,d.;rgzcai
ems ete

MRP Value in case of

VAT
payable

|

?,__&

_Total: i

[1.Tax due on account of sales{Current Quarter/Month):-

(106) + 10(i)}

12.Interest due;

13.Total amount payable(11+12):

14.Tax credit for goods purchased in the current Quarter/Month:
15.Tax credit carry forwarded from the previous period:

16.Tax credit for Capital goods:-

(i) Tax credit claimed for capital goods purchased in the current return period:

(ii)Total tax credit allowed upto last return period:

(i) Total tax credit availed upto last return period:

{iviTax credit adjusted in the current return period:

(v} Total tax credit availed upto current return period:

(vi)Allowed tax credit carry forwarded:

17. Total Tax Credit{14+15+16(iv)}:-

10
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18. Excess tax credit availed , if any:-
Relevant period Amount Reason

{

19. Net tax credit (17-18):-

20. Tax payable to Government(13-19):-

21. Tax Credit carry forwarded:-
[19 - 13 + 16¢3D) ]

22, Total amount payable:

Rs.
23. T.D.S. Certificate ’ T.D.S.C No. & Date | ID No. of DDO
Rs.
i - —
24. {22 -23]
Amount  paid  to  Government Treasury RS...ooooiiiiiiinnin
{RUDBRE vivin vmiee s o mrnrcnsrnerannnes rreierenes J as per Challan No...oeiivoiiinnn Bank
Serollbdo... s sadated e

The above statemients are true to the best of my koowledge and belief.

Y

Date:
{Signature of the dealer/
or authorized person)

NOTE:
**In case , number of commudities are more than the space provided, annexure may
be used.




Tripura Gazette, Extraordinary Issue, August 17, 2011 A. D.

Annexure - B

FORM-XA
TRIPURA VALUE ADDED TAX ACT, 2004

Return Form for Composite Dealer

| Under Rule 18(i) (a) of the TVAT Rules]

Tax period:- Qr. Ending oo cciiiiinniiiianniid Year...coonervaneernns
Tax payer’s ldentification No........ B
Name of the dealer:

Ll die

4. Address:

Economic Activity Code:-  Resseller. )
Particulars of goods purchased locally froni registered dealers with value
excluding tax:

S@

Rate of Commodities Value VAT paid
tax

- Total

Total Sales turnover: &

Total sales turnover of zero rated items:

Turnover of taxable goods(7-8):-

4. Composite tax payable:

Total taxable turnover Tax rate (Tax pavable

predB ol S

1. Interest due
12. Total amount payable(10+11}:
13. Total amount paid

14 Amount paid to Government Treasury Rs...... rrerresaairenns as per Challan'No.

............. Bank Scroll No. ..o dated oo

The above statements are true to the best of my knowledge and belief.

Dated:- {Signature of the dealer or authorized person)

12
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FORM-XB
TRIPURA VALUE ADDED TAX ACT, 2004
Return Form
(for dealers dealing in items under Schedule —VIII)

[ Under Rule 18(i) of the TVAT Rules|

Annexure - C

1. Taxperiod: Month / Quarter............ Yeariiicoiiieennnns

2. Tax payer’s Identification No....oviiiiiiiiiiiiioiinanriniianans

3. Name of the:dealer:

4, Address;

5. Economie Activity Code:- Manufacturer/’lmpcrter/Pu;tchaser/

Re<purchaser
(strike out whichever is not applicable)

6. Total Sale:
Si. No, Sales " Value(excluding VAT) VAT Paid on |
- mf 5 _purchase ;
(i} Total sales
(il Less: Exempt sales
iii)  |Less: Export L
iv) |Less: Stock transfer -
(v) Less: Inter State =
sales
(vi) Less : Sales return
(vii) Sales within ¢
Tripura
7. Purchase fron outside the State:
{non-creditable purchage)
8  Purchase_ within the State: L
f SL Items Tax | Value excluding VAT | VAT payable ‘
P Noy rate ‘

9. Total purchase(7 + 8}
Vahee (excluding VAT)

VAT paid

13
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10. Tax payable:-

Total purchase VAT payable

11, Interest due, if any:-

i2. Total amount payable(10+ 11):-

13. Tax credit for capital goods:-

14, Tax credit for goods purchased in the current quarter/month:~
15. Tax credit brought forwarded from the previousperiod :-
16. Total tax credit(13+14+15):-

17, Excess tax credit, if any:-

Relevant period Amount Reason

18, Net tax credit (16-17):-
19. Tax payable to Government Treasury (12-18):-

20. Tax Credit Forwarded :-

21. Total amount payable: 4

Rs.
22. Amount paid to Government Treasury RS,
{Rupees............. B OON }oas per Challan No......ooionn {Bank
Scroll Nowooviviienennns dated...... rresesiareaaes

‘The above statements are true to the best of my knowledgeand belief.

Date:
{Signature of the dealer/
or-authorized person)

14
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Annexure — D
FORM X1V
TRIPURA VALUE ADDED TAX ACT, 2004
ASSESSMENT ORDER FORM

[Under rule 21(3) of TVAT Rules]

Charge ..................... Tin oo
Name of dealer ............. ... ... Record No. ...
Address ..ol e Period ending ...

Turnever and Deduction

1. Turnowver returned PRS e

2. Turnover determined R
Total value on-account of
(a) Sales of CSUUU SNSRI
(b} Purchase of £ N

3. Peduct -

Amount. if any. refunded to customers, for goods returned e

4. Turnover

5. Tax pavable on wmover of goods —

ltem Detail Tarnover Rate of tax Tax
6. Tax Credit e
7. Net Tax Payable (5-6) A
8. Interest payable under Section 45(4) read with e s

Rules 30 upto the date of return (filhing) / demand

9. Penal Tax U/S ............ S UTRROTUR OO ‘
10. Tetabsum payable R
1. Amountalready paid e
12. Net Balance due O
Assessed under Section ... ... On ...l

Superintendent of Taxes
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Anpexure - k
FORM NO. XLI
TRIPURA VALUE ADDED TAX ACT, 2004

[Under Rule 6 (6){iv)y of the TVAT Rules, 2005]

Purchase Voucher

Serial No.

Date;
1. Purchaser’s Damei c.voiiiniin civimiaiirnsicrnnns e iaes earaeeeaeaiea et tharaaaas
2. Purchaser’s address .....c..ooo. coiiinae eereisuarbEaue sramannnastareenarestararan
3. Tax payer’s Identification Number(TIN)..cccoinrimrinnnien b veseeraniaceeres
4. Purchaser’s Telephone No.....cooiiiiiis ciiiivminnnsinn, rrerease TR ORI
5. Seller’s Name............. PN vervreas B R SN
6. Seller's address..o.ooiiiiiiiiiiiiircriirer criiiariasirans B
7. LY U S I B 0 O N
8. Seller’s Telephone No...vvvvenan. UG COTp e - . T
9. Terms of purchase cash /cheque/ credit fother forms:
Sk No. Item Item Quantity’ Unit Purchase | Tax VAT payable |
code description price price rate i
- 1. 2. i 3. 4. 3. 6. 7. 8.
s
Y i
i
| Total VAT payable : , - Rs.
Signature of Seller/ Signature of Purchaser/
Authorized signatory Authorized signutory

Ist Copy:-Tax Control

The name and address-of printer
Ist and Last serial No.

16
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FORM NO.XLI
TRIPURA VALUE ADDED TAX ACT,2004
[Under Rule 6 (6)(iv) of the TVAT Rules,ZOOS]
Purchase Voucher
Serial No.:-
Date:
1. Purchaser’s name.....oocomve onnnn Cesreresennis Ceerene sesesnesrnenns peensarerres
2. Purchaser’s address ........ crae v areeens mesresergersans boas eererrrarnairenneneas
3. Tax payer’s Identification Number{TIN)....c...cociiii it
4. Purchaser’s Tclephone No.....ooeeeoe ver  eerewmrrees Seeresrcierreanse Cerenenas
S. Seller’s Name,..coovvvivnaniinnes errersvvi aessresvecsaxrases Cereereesunrareaanes
6. Seller’s address.....oooiiiiiiiiinnnn., beraes wensevaassae crhannes hern et eraas
7. Seller’s TIN........ Ceeees revreneas ehesrieis chmesuersrans Ceverveane D
8. Seller’s Telephone No..ovoviiiiiiiiiniiiis civineiniinnnes rerteareeseier e .
9. Terms of purchase cash /cheque / credit/ other forms:
- Sl No. | Item Item Quantity | Unit { Purchase | Tax " VAT payable
code description price " price rate
1. 2. 3. 4. 5. 6. 7. 8. )

Total VAT payable :

Signature of Seiler/

Authorized signatory

2" Copy:- Purchaser

The name and address of printer

Ist and Last serial No.

Signature of Purchaser/

Authorized signatory

17
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FORM NO.XLI
TRIPURA VALUE ADDED TAX ACT, 2004

| Under Rule 6 (6)(iv) of the TVAT Rules, 2005]

Purchase Voucher

Serial No:-

Date:-

1, PUrchaser’™s DAIIEI..oviiviiiimn vieseraeisnnditieneedin soadiinnecaniismmesinernons

2. Purchaser’s address............ iiic.ds R AN CireerrEare s aarersae

3. Tax-payer’'s Identification Number{TINY i oo i irinenitinnmainnerieen,

4. Purchaser’s Telephone Now i vrnirernivrieiiiiiriiia e ineianeiens

5. Seller's Name........ s ararceaeiteeniareer recasyarsasessanas ey N

6. Beller’s adaresS i luoieerepreine oonsmbas sariisenn fotsenas rereenneens

7. Seller's TIN: vviinncens DGR S AP F S TR VRN R S,

8. Seller’s Telephone Now.iiiioo i i i, e U N oy e

9. Terms of purchase ¢ash /cheque / credit/ other forms: -

SL No. [tem Item Quantity | Unit Purchase | Tax VAT payab!cw )
code f description price price - rate
L2 3. 1. 5. 6. 7. 8.
X

Total VAT payable :

Rs.

Signature of Seller/

Authorized signatory

3" Copy:-Seller.

The name and address of printer

Ist and last Serial No.

Signatare of Purchaser/

Authorized signatory

18
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FORM — XLII

TRIPURA VALUE ADDED TAX ACT, 2004
ANNUAL PURCHASE STATEMENT
| Under Riile 16 (4) of the TVAT Rules, 2005]

Annexure ~ F

Charge Noi - Year

Name of the dealer

Address o

Tin
I T 5 Seller’s Purchage Rate of p‘\;mou‘nt VAT.pa'd ;
. ~No Seller’s name Tin of goods VAT excluding against |

T for ’ VAT purchase
1 _ 2 3 4 5 6 7
1
= g

I S
i
. | R
L Total ...

Certified that the details given above are true to the best of my knowledge.

Date

Signature

Name :

Status ;

19
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Annexure — G
FORM — XLIII
TRIPURA VALUE ADDED TAX ACT, 2004
ANNUAL SALE STATEMENT
| Under Rule 16 (4A) of the TVAT Rules, 2005]

Charge No. - Year _

Name of the dealer -

Address
Tin
: : , ! Value of |
St #1  Purchaser’s Purchaser’s | Rateof | iig:diilu: VAT | CSsT Stock g
0 name Tin VAT VAT/CST ?A}Qb;c - Pd}dhlf Transfer E
i 2 3 4 £ 6 7 § :
| T
|
|
|
| ;
| | j
Total .. !

Cerufied that the details giver above are'true wo-the best of 'my knowledge:

Date

Signature

Name:

Status ¢

Printed at the Tripura Government Press, Agartala. 20
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Published by Authority
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Agartala, Wednesday, August 1, 2012 A. D., Sravana 10, 1934 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPUROA
FINANCE DEPARTMENT
(TAXES 8 EXCISE)

NO.F.1-1(43)-TAX/2005(P-I) Dated, Agartala, the 1=t August, 2012.

NOTIFICATION

In exercise of the powers conferred under Section 87 of the

Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the
Tripura Value Added Tax Rules, 2005, with objective to carry out
implementation of various provisions of the Tripura Value Added Tax Act,
2004 specially Section 5 of the said Act:-

1.

Short title and commencement

(1) These Rules may be called the *‘Tripura Value Added Tax
(Second Amendment) Rules, 2012.°

(2) They shall come into force from the date of their publitation in
official gazette.

Amendment of Rule 7

{i) In sub-rule (1) of Rule 7, the words “at the rate of eight
percentum on the taxable turnover determined by‘
deducting the value of labour charges, service charges &
the like charges as prescribed in Rules from” shall be
substituted for the words “at the rate as notified by the
Government from time to time of’ and the words
“provided that till the Government notify the rate, the
prevailing rate shall continue” shall be deleted.
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(ii) In sub-rule (2) of Rule 7, the words “equal to six
percentum?” shall be substituted for the words “at the rate
as notified by the Government from time to time” and the
words “provided that till the Government notify the rate,
the prevailing rate shall continue” shall be deleted.

Insertion of a new Rule — 7A

After Rule 7 of the Principle Rules, a new rule namely Rule 7A
shall be inserted:

“7A - Where accounts maintained by the contractor do not
show separately the value of labour and services and amount of
profit accrued on such labour and services, or accounts
maintained by the dealer are not worthy of credence or if the
dealer has not maintained accounts, for the purpose of
determining turnover of goods in which transfer of property in
goods has taken place, an amount can be deducted towards
labour and service charge in contracts described in column 2 of
the table given below, at the corresponding rate given in

column 3 of the gross amount of contract recéived or

receivable.

Amount to be
s1 deducted from the
No’ Type of Works contract gross amount of

E the bill of contract

(in percentage)

1 : 2 3
1 Fabrication and installation of plant and
i 10%
machinery.
Fabrication and erection of structural
2 | works including fabrication, supply and 10%
erection of iron trusses, purline.
Fabrication and installation of cranes
2 and hoists. e
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4 | Fabrication and installation of 10%
elevator(lifts) and escalators
Supply and installation of air
conditioning equipment including deep 5
5 10%
freezers, cold storage plants,
humidification plants and dehumidifier.
Supply and installation of air &
6 i * 10%
conditioners and air coolers.
Supply and fitting of electrical goods,
7 | Supply and installation of electrical 15%
equipment including transformers.
Supply and fixing of furnitures and
8 | fixtures, partitions, including contracts of 10%
interior decorations.
Construction of railway coaches and
9 | wagons on under carriages supplied by 10%
railways.
10 Construction of bodies of motor vehicle 10%
and construction of trailers.
11 Fabrication and installation of rolling 20%
shutters and collapsible gates.
Civil works like construction of building,
bridge, roads, dams, barrages, spillways
12 : : . 25%
and diversions, sewages and drainage
system.
Installation of doors, doors frames,
13 . . : ’ 20%
windows, window frames and grills.
14 Supply and fixing of tiles, slabs, stone 20%
and sheets.
Sanitary fitting for plumbing, for =
15 " 20%
drainage or sewerage system.
16 | Whitewashing, painting, and polishing. 25%
17 | Laying of pipes. 20%
18 | Tyre retreading. 25%
19 | Dying and printing of textiles. 25%
20 | Any other works contract. 20%
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Amendment of Rule 11

In sub-rule (xvi) of Rule 11 the words “or the evidence that
it has been applied for” shall be deleted.

Amendment of Rule 36
The sub-rule (3) of Rule 36 is deleted.
Amendment of Rule 52

In sub-rule (1) of Rule 52 the words “rule 49” are substituted
for the words “rule 69”.

By order of the Governor,

(/\42/1/[_,

[

(K. V. Satyanarayana)
Addl. Chief Secretary
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 4
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

No.F.1-1(43)-TAX/2005(P-1) Dated, Agartala, the 30!5 December, 2012

NOTIFICATION

WHEREAS, Section 61 of the Tripura Value Added Tax Act, 2004
confers an obligation on the State Government to introduce and
establish an Automation Data Processing System,;

AND WHEREAS, The State Government has been developing
VAT-Soft for computerization of the Administration with the objective to
carryout implementation of various provisions of the Act with special
focus on introduction of various electronic services for businessmen;

Therefore, in exercise of the 'powers conferred under section 87 of
the Triptira Value Added Tax Act, 2004 (Tripura Act No.l of 20085), the
State Government hereby makes the following Rules to further amend
the Tripura Value Added Tax Rules, 2005 as follows: .

1. Short title and commencement:-

(1) These Rules may be called the ‘Tripura Value Added Tax
(Third Amendment) Rules, 20127;

(2) They shall come into force from the date of their publication
in official gazette.

2. Amendment of Rule 2 of the Tripura Value Added Tax Rules,
2005:-

After sub-rule (xvi) of Rule 2 of the Tripura Value Added Tax
Rules, 2005 (here-in-after referred to as the ‘Principal Rules’) the
following new sub-rule is inserted:-
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“(xvii) ‘e-Payment’ means payment of tax, interest, penalty,
security etc. electronically through the official website via on line

transactions.

(xviii) ‘e-Permit’ means issue of permit in Form XXIV, XXV, XXVI
and XXVII electronically through the official website.

(xix) ‘e-Refumnd’ means refund of tax, security, penalty etc.
electronically through the official website, admissible as per

provisions of the Act and Rules.

(xx) ‘e-Registration’ means issue of registration under section 19
or 22 of the Act electronically through the official website.

(xxi) ‘e-Return’ means filing of return required under the
provisions of the Act electronically through the official website.

(xxii) ‘Notified’ means Notification issued in the Official Gazette.

(xxiii) ‘Online’ means activities performed electronically through
the official website of the Taxes & Excise Organisation which shall
include services under e-registration, e-payment, e-return, issue
of statutory forms etc.

(xxiv) ‘Password’ means a combination of words, numbers and or
figures which allow a person to access the various e-Services
through his User name / User ID / Login ID through the website.

(xxv) ‘User mname’ is a unique alphanumeric character provided
by the Superintendent of Taxes which identifies a person to the
computer system and allows access to the website. The dealer
may use the user name for various e-Services including
generation and submission of different statutory forms and to
communicate with the Taxes & Excise Organisation through the

website.

(xxvi) ‘Website’ means the official website of Taxes & Excise
Organization under Finance Department, Government of Tripura
viz. www.tripurataxes.nic.in unless the context otherwise

requires.”
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Amendment of Rule 10 of the Principal Rules:-

After the proviso to sub-rule (2) of rule 10 of the Principal
Rules, a new sub-rule (3) is inserted as under:-

“(3) Notwithstanding anything contained in the sub-rule (1)
and (2), an application for registration under Section 19 can
also be made electronically in Form-I through the website.”

Amendment of Rule 12 of the Principal Rules:-

In sub-rule (4) of Rule 12 of the Principal Rules, after the
words, ‘and shall be furnished either’, the words ‘from the below
noted procedures as decided by the Commissioner from time
to time’ shall be added.

Amendment of Rule 17 of the Principal Rules:-

After sub-rule (11) of rule 17 of the Principal Rules, a new
sub-rule (12) is inserted as under:-

: “(12) Notwithstanding anything contained in the sub-
rtile. {1) to (11) of this rule, a Transporter may apply for
registration under Section 22, electronically through the
website in Form-IV.” '

Amendment of Rule 18 of the Principal Rules:-

After the sub-rule (VII) of rule 18 of the Principal Rules, a
new sub-rule (VIII) is inserted as under:-

“(VIII) Notwithstanding anything contained in the sub-
rule (I) to (VII) of this rule, a registered dealer may generate
and submit return in Form X, XA and XB, electronically
through the website.”

Amendment of Rule 20 of the Principal Rules:-

After rule 20 of the Principal Rules, the following provision
is inserted as under:-
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A
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“Provided that at least 90% of the tax for the month or
quarter ending 31t March of a year shall have to be deposited
to the state exchequer within 313t day of March of that year.”

Amendment of Rule 31 of the Principal Rules:-

In rule 31 of the Principal Rules the following words are
inserted after the words “Superintendent of Taxes.”

“A registered dealer may also generate e-Challan for
making payment electronically through the website of Taxes
& Excise Organisation.”

Amendment of Rule 35 of the Principal Rules:-

After the sub-rule (4) of rule 35 of the Principal Rules, a
new sub-rule (5) is inserted as under:-

“(5) Notwithstanding anything contained in the sub-rule
(1) to (4) of this rule, a registered dealer / transporter may
generate and submit an application for refund of tax,

security, penalty, etc. electronically.”
'i s .

Amendment of Rule 48 of the Principal Rules:-

In rule 48 of the Principal Rules, after the words and
symbol “declaration in Form-XXIV in triplicate duly signed.”
the words and symbol “ A registered dealer may also generate
and submit declaration in Form-XXIV, electronically through
the website by using its user name and password for taking
delivery from the carrier or transporter any consignment of
taxable goods.” are inserted. :

Amendment of Rule 49 of the Principal Rules:-

In sub-rule (3) of the Principal Rules after the words ‘further
supply of the said form.’ the words and symbol “A registered
transporter, carrier or transporting agent may generate and
submit Form-XXV, electronically through the website, by
using its user name and password.” shall be added.




12.
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Amendment of Rule 52 of the Principal Rules:-

In sub-rule (2) of the Principal Rules after the words ‘rom
the Superintendent of Taxes concerned.’, the words and symbol
“A dealer may generate and submit declaration in Form-
XXVI, electronically through the website, by using its user
name and password.” shall be added.

Amendment of Rule 55 of the Principal Rules:-

After sub-rule (2) of the Principal Rules, a new sub-rule (3) is
inserted as under:-

“(3) Notwithstanding anything contained in sub-rule (1) and
(2) of this rule, a dealer may generate and submit declaration
in Form XXVII electronically through the website by using its
user name and password.”

By order of the Governor,

be 7 _

(K. V. Satyanarayana)‘ 18/ A 8

Addl. Chief Secretary
Government of Tripura.

/

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

MO.F. 1-1{43)-TAX/2013(P-1X) Dated, Agartala, the te rg;\uguut, 2014.

NOTIFICATION

In exercise of the powers conferred under Section 87 of the

Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the
Tripura Value Added Tax Rules, 2005, with objective to carry out

implementation of various provisions of the Tripura Value Added Tax Act,

2004

1 55

specially Section 4(2) of the said Act:-

Short title and commencement

(1)- These Rules may be called the “Tripura Value Added Tax
(Fourth Amendment) Rules, 2013.’

(2) They shall come into force from the date of their publication in
official gazette.

Amendment of Rule 7 (2)

The existing provision under sub-rule (2) of Rule 7 of the Tripura
value Added Tax Rules, 2005 is substituted with the following:

“BEvery person responsible for making payment to any person for
discharge of any liability on account of valuable consideration
payable for any transfer of the right to use any goods other than the
goods in exempted list of the Act for any purpose (whether or not for
a specified period) for cash or in any manner, shall at the time of
making such payment deduct tax at the rate specified for the goods
in the Schedule appended to the Act on the tasxable turnover
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determined by deducting the following from the gross turnover
towards tax payable on account of such transfer of right:

(i) Amounts received as penalty for defaults in payment or as
damages for any loss or damage caused to the goods by the
person to whom such transfer was made;

(i) Amount relating to transfer of right to use goods taking place
in the course of -

~ (a) inter-state trade and commerce;
(b) outside the State of Tripura;

(e) import of goods into the territory of India or export of goods
out of the territory of India.”

By order of the Governor,

(TN,
releti
{Ashutosh Jindal)
Secretary to the
Government of Tripura
Finance Department

Printed at the Tripura Government Press, Agartala.
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BART-1- Qrders and Notifications by the Governmaent of Tripura,
The High Court, Government Treasury afc.

CGOVERNMENT OF TRIPURA
FIMANCE DEPARTMENT

{TAXIZS & EXMCIS

PREF I -3 0 -TAM /20 1s Dated, Agartala, the _L‘{{_gﬁ;_ﬁﬁzp&umbﬂr, jete B R

HOTIFIOCATION

fu exeroise of the powers conferred under Section 87 of the Tripurs
Vilue Added Tax Act, 2004 (Tripurs Act No. 1 of 2008), the State

.-

ioversinant hereby makos the following rules to farther amend the Tripura

Veliie Addded Teaxy Rules, 2005, with objestive o inserting suitable provisions to

Cihe power ol revision w)/s TO{R) of the Commissioner of Taxes o any

Aoy vt DBolosw the raok of Joint Commissioner of Taxes and modificarion of

D rerme-l {or Application Form for Registration as follows:

Bt ti0le wnd commencemnent

(tp These Rules mey boe eoalled the “Tripura Value Added Tan (Fifth

Axnendrment) Roles, 2018.°
¥

Acngndicent of Bales

f=) Adrpendment in grevise to sub-rals (21 0f Bule 8¢

TPleer mxisting proviso te sub-rule (21 of Rule 8 of the Tripura Value

Adaded Tow Rules, Q0085 shall be substituted by the following proviso:

“Frovided that thoe power of revision conferred upon bhim under
subl-secotive {2 of S8ectlon 7O of the Act, the Comunissioner, TRAY 4
ry notification in the Officisl Gozotte, and with the approval of
ecretary, n-charge of Finance Departmient in the Oovermoent

delegate the power to be exercised by any officer noet below the




Tripura Gazette, uxtracrdinary Issue, September 15, 2015 AL D,

ranid of Joint Commissioner of Taxes with certain terms, and he

may alter or withdraw swch power delegated fo any such

wificer{s}, as it doems fit, from time to time.”

i) Amendment of Hale 11:

{3y The existing sub-rule =y, sub-rule Sxivy and sub-rules ey of

ale 11 of the Priagcipsl Rules shall be deleted.

(i The existing *Form-I' shall be as at Annexure.

By order of the {«}Qvernax;

o
NN
Dy, G.85.G. Ayyangar]
FPrincipal Scoretary,
Crovernment of Tripura,
Financoe Deopartment

4
\




Tripura Gazetre, BExiraordinary Issue, Septemnber 15, 2015 A, 0.

NNEK{JRE

PORM - 1
THIL TRIPURA VALUE ADDED TAX ACT, 2004
APPLACATION FORM FOR REGISTRATION
{Under Ruls 10 of TVAT Rules)
Write cleaviy i black ink and use BLOCK LETTERS

wriniendent of Taxes Alfix a

Photograph

of the 1
—

Bignatory

Hamn of the apploant

e [
. ; e . BT
Famiy Mame | First Name Middle Name
Bz Klale / Female
2% hether Citisen of India or Not [Y/ 4} .
Ao Tvedde Nagne of the Business o —_
5Loadddress - NWo, /o Street
ity e e ; e
Piry Cewrle . I -
3. Telephone No, o _ . Fax Mo, o B-NMail Id

Loal Pariners in Firm, Chisf L‘x cutive in Company, Co-operative BEic,

Dresignation Address Ago Faither's Name

e

P dnterost (of Partners in Foaom, Chief Breeutive in Company, Co-operative, Eio) in other

Value Ax:ida,d

‘ CST

o Address of the| Taxpayer's T

Firm’s Name Firm I {it""ﬂ%ﬁ ation ?{tga?ﬁ;atwn
Nurnber {TING )

=

Adddvess of all Branch Ofices

Pranch ? Post Office Thana

Ihistyict




i
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.

HY Locstion of faclory / podown, i any

Address ‘ N o
L3I N ) . Past Office Thansa District
Factory Godown
11 Lisl of Taxable ews Denling with

Purchase Manufacture | Import/intend to fimport
From places hake and for Sate in Tripura
| within Process for
S5 Mo Irem Codo Descripti s ) et 4 Mithi - : o
AL Moy Itemn Cod Deacription Fripura for Sale in i :E:imz Cratside India
: g India .
: Resale fripura (V/N [/}
(Y /N (ronp L
oo
!
Pa. Reomomic Activity Code (Manufacturer /Importer/ Reseller/ Sellor] ©
L3 Banker’s Name o
Mature of Account Held . . ~Account Number

14 Any ether relovant Leense (Trade License, Food Staff License, ete}, if any © No.
Erate:

! {(Proprietor/ Divector/ Pariner/ Seoretary or  any
erised Person) hereby declare that the particulars given herein are correct and | herehy
aAppdy Ior registration for velue added tax.

Signature of the applicant
Designation

FPOR OFFICE USE ONLY

Linte of Wepistration o Day e Month . Year
T Yu ldentification Nimiher o

Datle

Prirted at the Tripura Government Press, Agartala,
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-1{43)-TAX /2017 Dated, Agartala, the 22nd Septem%et, 2017.
NOTIFICATION

Whereas, the Tripura State Goods and Services Tax Act, 2017 (Tripura
Act No. 9 of 2017) has been brought ir}to force w.e.f. 1st July, 2017;

And Whereas, with introduction of the Tripura State Goods and Services
Tax Act, 2017 in Tripura, all the taxable goods listed under the Tripura Value
Added Tax Act, 2004, have been removed, other than the goods namely,
petroleum crude, motor spirit (commonly known as petrol), high speed diesel,
aviation turbine fuel, natural gas and alcoholic liquor for human consumption;

And Whereas, some procedural changes in respect of delivery and
transporting of goods taxable under the Tripura Value Added Tax Act, 2004 are
required due to introduction of the Tripura State Goods and Services Tax Act,
2017 in Tripura;

Now, therefore, in exercise of the powers conferred under Section 87 of
the Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the
Tripura Value Added Tax Rules, 2005:

1. Short title and commencement:

(1) These Rulecs may be called the ‘Tripura Value Added Tax (Sixth
Amendment) Rules, 2017;

(2) They shall come into force from the date of their publication in official
gazette.

2. Insertion of a new Rule - 76:

After rule 75 of the Principal Rules, a new rule namely Rule 76
shall be inserted:




Tripura Gazette, Extraordinary Issue, September 22, 2017 A.D.

“76. Notwithstanding anything contained in these Rules, the
provisions of rule 17(7), 17(8), 17(9), 48, 49, 52 and 55 shall not be
applicable for delivery or transporting of petroleum crude, motor
spirit {commonly known as petrol), high specd diesel, aviation
turbine fuel, natural gas and alcoholic liquor for human
consumption dispatched from any place outside Tripura or

dispatched from any place of Tripura to a place outside Tripura, as
the case may be; :

Provided that the person in charge of a conveyance carrying the
consignment of said goods shall carry the following documents
while the goods are in movement or in transit storage:

(i) Sale Invoice,
(ii) Consignment Note,

(ili) Manifest,

(iv) Transfer Voucher or Transfer Invoice (for transfer of goods
only}, :
{(v) Import permit, export order and export pass issued by the

Competent Authority of the appropriate State for alcoholic
liquor for human consumption only.”

By order of the Governor,

Wz> |y li>-

{M. Nagaraju)
Principal Secretary
Government of Tripura
Finance Department

Printed at the Tripura Government Press, Agartala. 2
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
( TAXES & EXCISE )

NO.F.1-1(43)-TAX/2021 Dated, Agartala, the 03/06/2021.

NOTIFICATION

WHEREAS, the Tripura State Goods and Services Tax Act, 2017 (Tripura
Act No. 9 of 2017) has been brought into force w.e.f. 1st July, 2017;

AND WHEREAS, with introduction of the Tripura State Goods and Services
Tax Act, 2017 in Tripura, all the taxable goods listed under the Tripura Value
Added Tax Act, 2004, have been removed, other than the goods namely,
petroleum crude, motor spirit (commonly known as petrol), high speed diesel,
aviation turbine fuel, natural gas and alcoholic liquor for human consumption;

AND WHEREAS, . deletion of the provisions in respect of display of
registration certificate in conspicuous place of business premises, from the
Tripura VAT Rules, 2005 is required for the purpose of ease of doing business;

NOW, THEREFORE, in exercise of the powers conferred under Section 87
of the Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the Tripura
Value Added"l‘ax Rules, 2005:

1. Short title and commencement:

(1) This Rules may bc called thc ‘Tripura Value Added Tax (Seventh
Amendment) Rules, 2021’;

(2) They shall come into force from the date of its publication in official
gazette.

2. Deletion of Rule - 13:
Rule 13 of the Principal Rules shall be deleted.

By order of the Governor,

3.6. 201
purba Roy)

Secretary,
Government of Tripura,
Finance Department

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-1(43)-TAX/2021(Part) Dated, Agartala, the 07 /12/2021.

NOTIFICATION

WHEREAS, the Tripura Sta[te Goods and Services Tax Act, 2017 (Tripura
Act No. 9 of 2017} has been brought into force w.e.[. 15t July, 2017;

AND WHEREAS, with introduction of the Tripura State Goods and Services
Tax Act, 2017 in Tripura, all the taxable goods listed under the Tripura Value
Added Tax Act, 2004, have been removed, other than the goods namely,
petroleum crude, motor spirit (commonly known as petrol), high speed diesel,
aviation turbine fuel, natural gas and alcoholic liquor for human consumption;

AND WHEREAS, it is required to prescribe a format for submission of audit
report as mentioned in sub-section (1) of Section 53 of the Tripura Value Added
Tax Act, 2004,

NOW, THEREFORE, in exercise of the powers conferred under Section 87
of the Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the Tripura
Value Added Tax Rules, 2005:

1. Short title and commencement:

(1) This Rules may be called the ‘Tripura Value Added Tax (Eighth
Amendment) Rules, 2021’;

(2) They shall come into force from the date of its publication in Tripura
gazelte.
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Insertion of Rule 45A:

After Rule 45 of the Principal Rules, the following new Rule shall be
inserted, namely,-

“45A. Every registered dealer whose gross turnover in a year exceeds
forty lakh rupees shall get his accounts, in respect of that year
audited by an accountant within six months from the end of that year
and obtain g report of such audit in Form-XLIV.”

Insertion of new Form:

A new “Form-XLIV” appended to these rules, as “Statement of
Audited Accounts” shall be inserted (at Annexure-A).

By order of the Governor,

—

(Brijesh Pandey, IAS)
Secretary
Government of Tripura
Finance Department
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ANNEXURE-A

FORM-XLIV
TRIPURA VALUE ADDED.TAX ACT, 2004
Statement of Audited Accounts
[Under Rule 45A of the TVAT Rules]

&

AUDIT REPORT

* 1/we have examined the—

(a) balance sheet ason .........

(b) the *profit and loss account/trading account/manufacturing account for
the period beginning from ..............to ending on ......., and

(c) the cash flow statement (if available) for the period beginning from
viierennnoto ending on ........., —attached herewith, of M/s ............... (Name),
..................................... (Address), ..........o.oceeenn [TIN).

Based on our audit *I /we report that the said registered dealer—

*has maintained the books of accounts, records and documents as required
by the TVAT Act, 2004 and the rules/notifications made/issued thereunder

*has not maintained the following accounts/records/documents as required
by the TVAT Act, 2017 and the rules/notifications made /issued thereunder:

1.
2.

3.

3.(a) *I/we report the following observations/ comments / discrepancies |/
inconsistencies; if any:

3. (b) *I/we further report that, -

(A) *I/we have obtained all the information and explanations which, to the
best of *my/our knowledge and belief, were necessary for the purpose of the




4,

Tripura Gazette, Extraordinary Issue, December 7, 2021 A. D.

audit/ information and explanations which, to the best of *my/our
knowledge and belief, were necessary for the purpose of the audit were not
provided /partially provided to us.

(B) In *my/our opinion, proper books of account *have/have not been kept
by the registered dealer so far as appears from *my/ our examination of the
books.

(C) I/we certify that the bdlance sheet, the *profit and loss/ trading
account/manufacturing account and the cash flow Statement (if available)
are *in agreement/not in agreement with the books of account maintained at
the Principal place of business at ........................ and

*additional place of business within the State.

The audited accounts required to be furnished under section 53(1) of the

TVAT Act, 2004 as mandated in the TVAT Rules, 2005 is attached.

In *my/our opinion and to the best of *my/our information and according to

explanations given to *me/us, the particulars given are true and fair subject to
following observations/qualifications, if any:

=

Signature and Stamp / Seal of
the Chartered Accountant / Cost
Accountant
Place: S
Name of the signatory: __
[ICAI Membership No.___
Date: — I
Full address:

*Strike out which is not applicable.
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dans IName.of the dealer) . ooissiiu iaiswinanis (TIN)
MANUFACTURING ACCOUNT
FOR THE YEAR ENDED .........e0uuns
[Dr. o ~ Cr
. —
. Amount | Amount- Amount Amount
Particul
f _ SR | R | gy | TUEEMAR | eipay | s
| | |
i | I
! !
| |
| i
i
i
TOTAL ' o 1T TOTAL .

Signature and stamp / Seal of
the dealer

Signature and Stamp / Seal of the
Chartered Accountant / Cost Accountant
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.......................................... {(Name of the dealer) ...c.innnuamuaaa [TIN)
TRADING ACCOUNT
FOR THE YEAR EHDED R R L L L P R R L )

Dr. - B B 2 ]
Amount | Amount Amount Amount
L____P"'u“l"' (nRs) | (nRs) | Troeuiars | osfe) | @inRs)
|
_ TOTAL B TOTAL
Signature and stamp / Seal of Signature and Stamp / Seal of the

the dealer Chartered Accountant / Cost Accountant
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.............................. vivenanss (Name of the dealer) ... [TIN)
PROFIT & LOSS ACCOUNT
FOR THE YEAR ENDED .......cccorvmnnrrarsennnnns
S ——— cr.
Amount | Amount Amount Amount
i _Particularl (inRs.) | (in Rs.) Particulars (in Rs.) (in Rs.)
|
| |
| | |
i i i i
| |
|_____ ol b o AL . i — e S .._..“.._..A'L
Signature and stamp / Seal of Signature and Stamp / Seal of the

the dealer Chartered Accountant / Cost Accountant
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-|MName of the dealer) ... iz (TIN)
BALANCE SHEET
as on
: Sl T
Amount | Amount Amount Amount

‘ Liabilities (in Rs.) (in Rs.) Assests (in Rs.) (in Rs.)
|
| ]
|

ToTAL, [ | TmoraL| | |

As per our report of even date attached

Signature and stamp / Seal of
the dealer

Place:

Signature and Stamp / Seal of the
Chartered Accountant / Cost Accountant

Name of the signatory:
Date:

Place: -

Name of the signatory: ___
ICAl Membership No.

Date: e
Full address: -

Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-1(43)-TAX/2021(Part) Dated, Agartala, the 07 /12/2021.

NOTIFICATION

WHEREAS, the Tripura Sta[te Goods and Services Tax Act, 2017 (Tripura
Act No. 9 of 2017} has been brought into force w.e.[. 15t July, 2017;

AND WHEREAS, with introduction of the Tripura State Goods and Services
Tax Act, 2017 in Tripura, all the taxable goods listed under the Tripura Value
Added Tax Act, 2004, have been removed, other than the goods namely,
petroleum crude, motor spirit (commonly known as petrol), high speed diesel,
aviation turbine fuel, natural gas and alcoholic liquor for human consumption;

AND WHEREAS, it is required to prescribe a format for submission of audit
report as mentioned in sub-section (1) of Section 53 of the Tripura Value Added
Tax Act, 2004,

NOW, THEREFORE, in exercise of the powers conferred under Section 87
of the Tripura Value Added Tax Act, 2004 (Tripura Act No. 1 of 2005), the
State Government hereby makes the following rules to further amend the Tripura
Value Added Tax Rules, 2005:

1. Short title and commencement:

(1) This Rules may be called the ‘Tripura Value Added Tax (Eighth
Amendment) Rules, 2021’;

(2) They shall come into force from the date of its publication in Tripura
gazelte.
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Insertion of Rule 45A:

After Rule 45 of the Principal Rules, the following new Rule shall be
inserted, namely,-

“45A. Every registered dealer whose gross turnover in a year exceeds
forty lakh rupees shall get his accounts, in respect of that year
audited by an accountant within six months from the end of that year
and obtain g report of such audit in Form-XLIV.”

Insertion of new Form:

A new “Form-XLIV” appended to these rules, as “Statement of
Audited Accounts” shall be inserted (at Annexure-A).

By order of the Governor,

—

(Brijesh Pandey, IAS)
Secretary
Government of Tripura
Finance Department
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ANNEXURE-A

FORM-XLIV
TRIPURA VALUE ADDED.TAX ACT, 2004
Statement of Audited Accounts
[Under Rule 45A of the TVAT Rules]

&

AUDIT REPORT

* 1/we have examined the—

(a) balance sheet ason .........

(b) the *profit and loss account/trading account/manufacturing account for
the period beginning from ..............to ending on ......., and

(c) the cash flow statement (if available) for the period beginning from
viierennnoto ending on ........., —attached herewith, of M/s ............... (Name),
..................................... (Address), ..........o.oceeenn [TIN).

Based on our audit *I /we report that the said registered dealer—

*has maintained the books of accounts, records and documents as required
by the TVAT Act, 2004 and the rules/notifications made/issued thereunder

*has not maintained the following accounts/records/documents as required
by the TVAT Act, 2017 and the rules/notifications made /issued thereunder:

1.
2.

3.

3.(a) *I/we report the following observations/ comments / discrepancies |/
inconsistencies; if any:

3. (b) *I/we further report that, -

(A) *I/we have obtained all the information and explanations which, to the
best of *my/our knowledge and belief, were necessary for the purpose of the
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audit/ information and explanations which, to the best of *my/our
knowledge and belief, were necessary for the purpose of the audit were not
provided /partially provided to us.

(B) In *my/our opinion, proper books of account *have/have not been kept
by the registered dealer so far as appears from *my/ our examination of the
books.

(C) I/we certify that the bdlance sheet, the *profit and loss/ trading
account/manufacturing account and the cash flow Statement (if available)
are *in agreement/not in agreement with the books of account maintained at
the Principal place of business at ........................ and

*additional place of business within the State.

The audited accounts required to be furnished under section 53(1) of the

TVAT Act, 2004 as mandated in the TVAT Rules, 2005 is attached.

In *my/our opinion and to the best of *my/our information and according to

explanations given to *me/us, the particulars given are true and fair subject to
following observations/qualifications, if any:

=

Signature and Stamp / Seal of
the Chartered Accountant / Cost
Accountant
Place: S
Name of the signatory: __
[ICAI Membership No.___
Date: — I
Full address:

*Strike out which is not applicable.
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dans IName.of the dealer) . ooissiiu iaiswinanis (TIN)
MANUFACTURING ACCOUNT
FOR THE YEAR ENDED .........e0uuns
[Dr. o ~ Cr
. —
. Amount | Amount- Amount Amount
Particul
f _ SR | R | gy | TUEEMAR | eipay | s
| | |
i | I
! !
| |
| i
i
i
TOTAL ' o 1T TOTAL .

Signature and stamp / Seal of
the dealer

Signature and Stamp / Seal of the
Chartered Accountant / Cost Accountant
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.......................................... {(Name of the dealer) ...c.innnuamuaaa [TIN)
TRADING ACCOUNT
FOR THE YEAR EHDED R R L L L P R R L )

Dr. - B B 2 ]
Amount | Amount Amount Amount
L____P"'u“l"' (nRs) | (nRs) | Troeuiars | osfe) | @inRs)
|
_ TOTAL B TOTAL
Signature and stamp / Seal of Signature and Stamp / Seal of the

the dealer Chartered Accountant / Cost Accountant
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.............................. vivenanss (Name of the dealer) ... [TIN)
PROFIT & LOSS ACCOUNT
FOR THE YEAR ENDED .......cccorvmnnrrarsennnnns
S ——— cr.
Amount | Amount Amount Amount
i _Particularl (inRs.) | (in Rs.) Particulars (in Rs.) (in Rs.)
|
| |
| | |
i i i i
| |
|_____ ol b o AL . i — e S .._..“.._..A'L
Signature and stamp / Seal of Signature and Stamp / Seal of the

the dealer Chartered Accountant / Cost Accountant
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-|MName of the dealer) ... iz (TIN)
BALANCE SHEET
as on
: Sl T
Amount | Amount Amount Amount

‘ Liabilities (in Rs.) (in Rs.) Assests (in Rs.) (in Rs.)
|
| ]
|

ToTAL, [ | TmoraL| | |

As per our report of even date attached

Signature and stamp / Seal of
the dealer

Place:

Signature and Stamp / Seal of the
Chartered Accountant / Cost Accountant

Name of the signatory:
Date:

Place: -

Name of the signatory: ___
ICAl Membership No.

Date: e
Full address: -

Printed at the Tripura Government Press, Agartala.



